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2

MOST RESPECTFULLY SUBMITTED:

1. PP strongly opposes the submission dated 06/05/2023,
sent by Applicant by email on 08/05/2023 at 9.21 pm. The
Hon’ble Tribunal had directed by Daily Order dated
11/04/2023 to submit the objections within two weeks
which ended on 25/04/2023. This submission is made
after FOUR weeks (two weeks later), therefore, the should not
be taken on record; OR else two weeks’ time will have to be
given to the PP for submitting the detailed reply. However so
as to expedite the long pending OA, the PP is submitting the
Affidavit in Reply (Rejoinder) through their Advocate.

2 Page No: 1, Point No: a
PP has not submitted the permissions issued by the Slum Rehabilitation Authority.

Reply: All the permission has been submitted to MPCB
for ‘Consent to Establish’ which was issued on 03/01/2012.
The revalidation of ‘Consent to Establish’ is issued on
20/07/2022 (Ax. R1)

2 Page No: 2, Point No: b (i)
Parking facility is given for Sale building only that also within a separate boundary.

Reply: As per 1991 DCR there were no norms for parking
in Rehab Buildings. The EC also does not have any such
condition.

2 Page No: 2, Point No: b (ii) & (iii)

No plantation of trees, no greenery, no green layout is provided and OWC is not provided.
OWC s not provided and Demo STP is provided which is non-operative which is obstructing
the pathway near the building

Reply: Tree Plantation NOC is granted by BMC (Ax. R2).
The trees which were planted at the time of building
completion have been damaged by the occupants for
parking their vehicles. The Organic Waste Digester and STP
completion certificate (Ax. R3) were issued from the vendor
after installation. Both were in operation when handed over
to Occupants. But due to objections from Rehab Tenants and
their internal issues, they are operating it in their own ways.
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2 Page No: 3, Point No: b (iv)
Sewage is directly being discharged into the sewer line of BMC.

Reply: There is an objection from Rehab tenants and
they are not allowing PP to operate it. Hence we are not able
to operate the STP. The same was handed over to them in
working condition. However, society and tenants are neither
operating it themselves nor allowing PP to operate. The way
out can be to direct the local Police to give Police
protection. PP shall file the formal Police Complaint.

2 Page No: 3, Point No: b(v)

No stormwater drainage is provided.

Reply: Stormwater drain is provided. SWD Completion
Certificate was issued from BMC. |} (Ax. R4)

2 Page No: 4, Point No: b(vi)

The P.P. has not connected any other pipeline connection for use of the rainwater from
stormwater drainage or grey water for use as flush.

Reply: Duel plumbing is done and recirculated water can
be used for flushing.

2 Page No: 4, Point No: b(vii)

The residents could not use water for drinking as the underground water tank got polluted
due to contamination of the sewer with the potable water.

Reply: This is a false statement.
2 Page No: 4, Point No: b (viii)
Discrepancies in the built-up area which is not communicated to SEIAA.

Reply: There is no discrepancy in the built-up area. The
construction on site is completed as per the area mentioned
in the Environment Clearance.

Singed and submitted after approval of PP.

Jn

Date: 09.05.2023 Adv. R B Mahabal
Place: Mumbai for Respondent No.7
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MAHARASHATRA POLﬂ'}TION CONTROIW 1

Kalpataru Point, 2™, 3™ & 4" Floor,
Opp. Cineplanet, Near Sion Circle,
Sion (E), Mumbai-400022.

Phone : 24020781 /24010437

Fax 1 24024068 / 24044532

Email : mpcb@vsnl.net
Visit At : http:/mpeh.gov.in

EIC No: MU-3069-11
Infrastructure Project/LSI
Consent No. BO/RO(HQ)/Mumbai/CE/CC- O 4 Date: 09/01/2012

Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under’ i
Rule 5 of the Hazardous Wastes (Management, Handling & Transboundry
Movement) Rules 2008

...............

CONSENT is hereby granted to,

M/s. Rizvi Land Developments Pvt.Ltd,

CTS No: 6422, 6422/1-31, 6423, 6423/1-6, 6424-A, 6424-B, 6424-B/1-4, 6424-C,
6424-C/1-3, 6426, 6426/1-17, 6427, 6427/1-16, 6249A, 6429A/1-11, 7370, 7374,
7375, 7376A, 7376A/1-16, 7377, 7379, 7319/1-3, 7381, 7381/1-16, 7382, 7382/1-3,
7394, 7394/1-6, 7396, 7396/1-6, 7400, 7401(pt), 7402, 7402/1-17, 7403A, 7403A/1-
47, 7403B, 7403D, 7403D/1-20, 7408, 7408/1-6, 7437, 7437/1-53, 7438, 7438/1-7,
7440, 7440/1-14, 7441, 7441/1-14, 7448, 7448/1-17, 7451, 7451/1-11,Village
Kolekalyan, Behind kalina Church, Kalina, Santacruz (E), Mumbai.

located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of HW(M&H) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may be made
further and subject to the following terms and conditions:

1. The Consent to Establish is granted for a period up to:
Commissioning of the Project or 5 years whichever is earlier.

For development of land / plot as new construction activities of residential cum
commercial project under SRA Scheme named as M/s. Rizvi Land Developments
Pvt.Ltd, CTS No: 6422, 6422/1-31, 6423, 6423/1-6, 6424-A, 6424-B, 6424-B/1-4, 6424-
C, 6424-C/1-3, 6426, 6426/1-17, 6427, 6427/1-16, 6249A, 6429A/1-11, 7370, 7374, 7375,
7376A, T376A/1-16, 7377, 7379, 7319/1-3, 7381, 7381/1-16, 7382, 7382/1-3, 7394,
7394/1-6, 7396, 7396/1-6, 7400, 7401(pt), 7402, 7402/1-17, T403A, 7403A/1-47, 7403B,
7403D, 7403D/1-20, 7408, 7408/1-6, 7437, 7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14,
7441, 7441/1-14, 7448, 7448/1-17, 7451, 7451/1-11,Village Kolekalyan, Behind kalina
Chruch, Kalina, Santacruz (E), Mumbai on total plot area of 15,429.84 sq.mtrs,
Proposed BUA (As per FSI) of 41,027.16 sq.mtrs & Total Construction BUA of
58,741.48 sq.mtrs including utilities of residential cum commercial project under
SRA Scheme as per construction commencement certificate issued by local body.

This project requires Environment Clearance under EIA Notification dt: 14/09/2006
of MoEF, GOI as amended on dt: 1/12/2009. Therefore the effective date of this
consent to Establish shall be from the date of obtaining Environment Clearance
from Competent authority by the project proponent.

SRO Mumbai [1/Ind/Ora/L.S.1/01057152
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V2 CONDITIONS UNDER WATER ACT:

@) The daily quantity of sewage effluent from construction project shall not exceed
466.0 M.

(ii) Sewage Effluent Treatment: The applicant shall provide comprehensive treatment
system as is warranted with reference to influent quality and operate and maintain
the same continuously so as to achieve the quality of treated effluent to the following
standards.

1 pH Not to exceed 6.5 to 9.0
2 Suspended Solids Not to exceed 100 mg/l.
3 BOD 3 Days 27 degree C Not to exceed 100 mg/l.
4 Fecal Coliform Not to exceed 500/100/1 mg/l.
5 Residual Chlorine Not to exceed 01 mg/l.
6 Detergent Not to exceed 01 mg/l
! 7 | Floating matters Not to exceed | 10 mg/l
|8 | COD Not to exceed {50 mg/l

(iii) Sewage Effluent Disposal: The treated domestic effluent shall be 80% recycled and
rcusced for flushing, fire fighting and cooling of Air conditioners and remaining shall be
discharged to Municipal sewer. In no case, effluent shall find its way to any water
body directly/indirectly at any time.

[The project proponent authorities should ept environmental friendly
technologies like ozonation, UV treatment etc by replacing chlorination]

(iv) Non-Hazardous Solid Wastes:

Sr.No | Type of Segregated solid | Quantity/ | Treatment Disposal
waste Day)
1. Wetl Garbage 890
o STP Sludge 27 Qomagasiion. S G s e
2; Dry Garbage 1336
3. Other Conditions (during Construction Phase):

1. All activities shall be in resonance with the provisions of Indian Forest Act,
1927 (16 of 1927), Forest (Conservation) Act, 1980 (69 of 1980) and Wildlife
(Proteetion) Act, 1972 (53 of 1972), and special notification published for
area wherever applicable and all the Environmental Statutes and
Instruments.

9. "This Consent to Establish is issued only for New Construction/Developing
Construction Project purposes.

3. No quarrying activities shall be commenced in the area-unless appropriate
permissions are obtained for a limited quarrying material required for
construction of local residential housing and traditional road maintenance
work, provided that such quarrying is not done on Forest Lands and the
material is not exported to the outside area.

4. There shall be no felling of trees whether on Forest, Government, Revenue
or Private lands except as per prevailing Rules.

5. Extraction of Groundwater for the project shall require prior permission of
the State Ground Water Authority or other relevant authorities, as
applicable.

6. Near the activities that are related to water (like activity of water parks,
water sports) and/or in the vicinity of lake, Dissolved Oxygen shall not be
less than 5 mg/liter.

SRO Mumbai I1/Ind/Ora/L.S.1/01057152




48

7

6

7. In order to ensure that the water from this project do not enter into outside
environment, the nallas crossing the township/complex premises, shall be
lined, covered and made water tight by the applicant within the premises
with intermittent inspection of chambers following good engineering
practices as per the regulations of local body.

8. The Applicant shall prepare management plan for water harvesting, roof-
water reclamation, water/storm water conservation and implement the same
before handing over of complex for occupation.

9. Applicant shall provide fixtures for showers, toilet, flushing and drinking
should be of low flow either by use of aerators or pressure reducing devices
or sensor based control.

10. The Applicant shall draw plans for the segregation of solid wastes into
biodegradable and non-biodegradable components. The biodegradable
material shall be recycled through scientific in-house composting (i.e vermi-
composting facility within premises) with the approval of local body. The
proper demarked area shall be identified for collection & storage of MSW
properly which, shall be finally disposed off at approved Municipal Solid
Waste landfill site of local body environmentally acceptable location and
method. It is clarified that the term solid waste includes domestic,
commercial, and garden wastes, but does not include hazardous and bio-
medical wastes. The activities of bio-composting and engineered landfill
shall be as per the Municipal Solid Waste (M&H) Rules, 2000

11. Applicant shall be responsible to take adequate precautionary measures as
detailed in this consent.

12. The applicant/generator shall be responsible for safe and scientific collection,
transportation, treatment and disposal of Bio-Medical Waste as per the
provisions made under the Bio-Medical Waste (Management & Handling)
Rules, 1998. Any activity as.defined under BMW (M & H) Rules has to
obtain a separate Authorization from Maharashtra Pollution Control Board,

13. For disinfections of waste water ultra violet radiation shall be used in place
of chlorination.

14. Vehicles hired for construction activities should be operated only during non
peak hours.

15. Ready mixed concrete used in building construction should apply separately
for consent from the Board.

16. applicant, during the construction stage shall provide

a, Septic tank and soak pit of adequate capacity for the domestic
‘effluent generated due to workers residing at site.

b. Proper loading and unloading of construction material, excavated
material and its proper disposal as per MSW (M&H) Rules 2000.

c. Cutting of trees is not permitted, however in unavoidable conditions
necessary permission from the local body shall be obtained.

d. Green belt of 33% of the open space shall be developed.

17. E-Wastc shall be disposed to authorized re processor.

4. The applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and

amendment Rules, 2003 there under
The daily water consumption for the following categories is as under:

(i) Domestic 582.00 CMD
(1) Water gets Polluted &

Pollutants are Biodegradable ... .. CMD
(iii)) Water gets Polluted, Pollutants

are not Biodegradable & Toxic ... .. CMD
(iv) Industrial Cooling, spraying ... .. CMD

SRO Mumbai 1I/ind/Ora/L.S.1/01057152
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The applicant shall regularly submit to the Board the returns of water
consumption in the prescribed form and pay the Cess as specified under
Section 3 of the said Act.

5. CONDITIONS UNDER AIR (Prevention & Control of Pollution) ACT, 1981:
(1) The Applicant may install 2-nos. of diesel generating sets (DG Sets) of
capacity 450 KVA & 400 KVA each and shall be equipped with
comprehensive control system as is warranted with reference to generations
of emissions and operale and maintain the same continuously so as to
achieve the level of pollutants to the following standards:

a. Standards for Emissions of Air Pollutants: :
i) SPM/TPM Not to exceed 150 mg/Nm3
(i) SO2 (DG Set) Not to exceed 30 Kg/day.

(ii) The following measures shall be taken:
4. Adequate mitigation measures shall be taken to control emissions of
S0O2, NOx, SPM, and RSPM.
b. Applicant shall achieve following Ambient Air Quality standards.

1, SPM Not to Exceed (Annual Average) 140 pg/ m3
Not to Exceed (24 hours) 200  pg/ m3
2, S02 Not to Exceed (Annual Average) 60 png/ m3
Not to Exceed (24 hours) 80 png/ m3

3. NOx Not to Exceed (Annual Average) 60 ng/ m3
Not to Exceed (24 hours) 80 pg/ m3

4. RSPM Not to Exceed (Annual Average) 60  pg/ m3
Not to Exceed (24 houxs) 100  pg/m3

¢iii) The applicant shall observe the following fuel pattern:-
Sr. No. Type Of Fuel Quantity
1 HSD 142 Ltrs/Hr
@iv) The applicant shall erect the chimney(s) of the following

specifications:-
Chimney Attached To Height above the roof of
building in whigh b is installed

1 DG Sets
450 KVA X 400 KVA 4.5 & 4.0 mtrs rach

(v) Conditions for D.G. Set:

1. Noise from the D.G. Set should be controlled by providing an
acoustic enclosure or by treating the room acoustically.

2. Industry should provide acoustic enclosure for control of noise. The
acoustic enclosure/ acoustic treatment of the room should be
designed for minimum 25 dB (A) insertion loss or for meeting the
ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be
provided. The measurement of insertion loss will be done at
different points at 0.5 meters from acoustic enclosure/room and then
average,.

SRO Mumbai [I/Ind/Ora/L.S.1/01057152
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3. The industry shall take adequate measures for control of noise
levels from its own sources within the premises in respect of noise to
less than 75 dB(A) during day time and 70 dB(A) during the night
time. Day time is reckoned between 6 a.m. to 10 p.m and night time
is reckoned between 10 p.m to 6 a.m,

4. Industry should make efforts to bring down noise level due to DG

set, outside industrial premises, within ambient noise requirements

by proper sitting and control measures.

Installation of DG Set must be strictly in compliance with

recommendations of DG Set manufacturer.

6. A proper routine and preventive maintenance procedure for DG set
should be set and followed in consultation with the DG
manufacturer which would help to prevent noise levels of DG set
from deteriorating with use. ;

7. D.G. Set shall be operated only in case of power failure.

8. The applicant should not cause any nuisance in the surrounding

. area due to operation of D.G. Set.

(vi) Other Conditions:

(97

a) The applicant shall provide ports in the chimney/(s) and facilities such as
ladder, platform etc. for monitoring the air emissions and the same shall
be open for inspection to/and for use of the Board’s Staff. The chimney(s)
vents attached to various sources of emission shall be designated by
numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

b) Water spraying shall be done on ground to avoid fugitive emissions.

c¢) Construction material shall be carried in enclosed vehicles during
construction activities.

(vii) Conditions for Utilities like Kitchen, Eating I’laces ete:
1. The kitchen shall be provided with exhaust system chimney with oil
catcher connected to chimney through ducting.
2. The toilet shall be provided with exhaust system connected to
chimney through ducting.
3. The air conditioner shall be vibration proof and the noise shall not
exceed 68 dB (A).
4. The exhaust hot air from A.C. shall be attached to Chimney at least
5 mtrs. higher than the nearest tallest building through ducting and
shall discharge into open air in such way that no nuisance is caused
to neighbors.
(viii) The Applicant shall take adequate measures for contrel of noise levels
' " from its own sources within the complex (residential cum Commercial)
in respect of noise to less than A5 dB(A) during day time and 45 dB(A)
during the night time. Daytime is reckoned as between 6 a.m. to 10 p.m.
and Nighttime is reckoned between 10 p.m. to 6 a.m.
(ix) Construction equipments generating noise of less than 65/90 db(A) are
permitted.
(%) No construction work is permitted during nighttime.

6. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT, HANDLING &

TRANSBOUNDRY MOVEMENT) RULES, 2008:
(i) The Industry shall handle hazardous wastes as specified below,

Sr. No. Type Of Waste Quantity Disposal

The applicant shall not generate any type of Hazardous Waste.

SRO Mumbai [1/Ind/Ora 'L.S.1/01057152
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The applicant shall certify that the bricks used in construction are manufactured
using the ash from Thermal Power stations if it is within a radius of 100 km. from
Thermal Power Plant and submit the names of bricks manufacturer. The applicant
shall use fly ash based material/products as per the provisions of fly ash
Notification of 14.09.1999 and as amended on 27.08.2003.

The applicant shall obtain Consent to Operate from Maharashtra
Pollution Control Board before commissioning of the project.

The applicant shall adopt environment friendly technology in development
of the project.

The applicant shall take the proper remediation measures to ensure that
the ground water and soil contamination is prevented and follow due
diligence at the construction stage.

The applicant shall use fly ash based material/products as per the prov'ifg;;ons of fly
ash Notification of 14.09.1999 and as amended on 27.08.2003. A
Energy conservation measures like installation of solar panels for lighting
the area outside the building should be integrated part of the project design.
This Board reserves the right to amend or add any conditions in this
consent and the same shall be binding on the Applicant.

The applicant shall provide Environmental friendly road transportation by
adopting mechanical type closed trucks for transportation of minerals &
metals / construction debris with effect from 1/04/2012.

The applicant should not take any effective steps for implementation of
the project before obtaining Environmeént clearance as per EIA
Notification, 2006. ‘

The applicant shall submit Bank Gu;‘irantee of Rs. 5.0 Lakhs towards the
compliance of consent conditions at Regional Office, MPCB, Mumbai within
15-days.

NN

The capital investment of the project is Rs. 75.0 Cr. g
’

( ilinqd I\’Ihaiskar)
Member Secretary

M/s. Rizvi Land Developments Pvt.Ltd,

CTS No: 6422, 6422/1-31, 6423, 6423/1-6, 6424-A, 6424-B, 6424-B/1-4, 6424-C, 6424-C/1-3.
6426, 6426/1-17, 6427, 6427/1-16, 6249A, 6429A/1-11, 7370, 7374, 7375, 7376A, T376A/1-
16, 7377, 7379, 7319/1-3, 7381, 7381/1-16, 7382, 7382/1-3, 7394, 7394/1-6, 7396, 7396/1-6,
7400, 7401(pt), 7402, 7402/1-17, 7403A, 7403A/1-47, 7403B, 7403D, 7403D/1-20, 7408,
7408/1-6, 7437, 7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14, 7441, 7441/1-14, 7448, 7448/1-
17, 7451, 7451/1-11,Village Kolekalyan, Behind kalina Church, Kalina, Santacruz (E),

Mumbai.

SRO Mumbai 11/Ind/Ora/L..S.1/01057152 6
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Copy to-

1. Regional Officer, MPCB, Mumbai - He is directed to obtain necessary Bank
Guarantee from the applicant and ensure compliance of consent conditions

2. Sub Regional officer, Mumbai-III, MPCB,

3. Chief Accounts Officer, Mumbai, MPCB,

Received consent fee of:-

Sr. No. Amount DD. No. Drawn On

Rs. 1,25,100/- 267716 31/10/2011 Vijaya Bank
.

4, Cess Branch, MPCB, Mumbai. 5. Master file.

SRO Mumbai 1I/Ind/Ora/L.S.1/01057152 7
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: 24044532/4024068/4023516 _ PETE 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in P Cinema, Near Sion Circle,

Email: jdwater@mpcb.gov.in “‘. Sion (E), Mumbai-400022
|

Infrastructure/RED/L.S.I
No:- Format1.0/JD (WPC)/UAN No0.0000127092/CR/2207000958

To,

M/s. RIZVI ESTATES AND HOTELS PVT LTD.,
6422,6422/1-31

,6423,6423/1-6,6424A,
6424B,6424-B/1-4,6424-C

,6424- C/1-3,6426,6426/1-17,
6427,6427/1-16,6249A,6429A/1-
11,7370,7374,7375,7376A, Qf
7376A/1-16,7377,7379, =
7319/1-37381,

7381/1-16,7382,7382/1-3,7394, dodagm e
7394/1-6,7396,7396/1-6,7400,7401(PT), Your Service is Our Duty
7402,7402/1-17,7403A,7403A/1-47,

7403B, 7403D,7403D/1-207408,7408/1-6,

7437,7437/1-53,7438,

7438/1-7,7440,7440/1-14,7448,7448/1-17,7

451,7451/1-11, VillageKolekalyan,Behind

Kalina Church, Kalina, Santacruz East-

Mumbai

Date: 20/07/2022

—

Sub: Revalidation of Consent to Establish for Construction Residential Cum
Commercial Projects under SRA scheme.

Ref: 1. Application Submitted by SRO-Mumbai-Il

2. Earlier Consent to Establish having No.BO/RO(HQ)/Mumbai/CE/CC-04,
Dtd-09.01.2012

3. SCN issued on 12.04.2022.

Your application NO. MPCB-CONSENT-0000127092

For: grant of Consent to Establish (re-validation) under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal ofAuthorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule LI1,1II & IV annexed to this order:

1. Consent to Establish is valid upto Commissioning of the unit or
upto-09.01.2027 whichever is earlier.

2. The capital investment of the project is Rs.75 Cr. (As per undertaking
submitted by pp).

/QMS.PO6_F02/00 Page 1 of 8
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3. The Consent to Establish is valid for Revalidation of Consent to Establish for
Construction for Residential Cum Commercial Projects under SRA scheme.
named as M/s. RIZVI ESTATES AND HOTELS PVT LTD., 6422,6422/1-31,6423,
6423/1-6,6424A,6424B,6424-B/1-4,6424-C,6424- C/1-3,6426,
6426/1-17,6427,6427/1-16,6249A,6429A/1-11,7370,
7374,7375,7376A,7376A/1-16,7377,7379,
7319/1-37381,7381/1-16,7382,7382/1-3,
7394,7394/1-6,7396,7396/1-6,7400,7401(PT),7402,7402/1-17,
7403A,7403A/1-47,7403B, 7403D,7403D/1-207408,7408/1-6,7437,
7437/1-53,7438,7438/1-7,7440,7440/1-14,7448,7448/1-17,7451,7451/1-11,
VillageKolekalyan,Behind Kalina Church, Kalina, Santacruz East-Mumbai on
Total Plot Area of 15429 Sq.Mtrs
for construction BUA of 58741.32 Sq.Mtrs as per EC granted
dated-23.01.2012 including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)

Environmental Clearance issued
1 4td-23.01.2012 15429.00 58741.32
2 |Consent to Establish dtd-09.01.2012 15429.84 58741.48
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr . L. Permitted .
No Description (in CMD) Standards to Disposal
1. |Trade effluent Nil NA NA
2. [Domestic 466 As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes

such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. REER :Z?r:: S Nug;g?;; & Standards to be achieved
S-1 DG Set- 450 KVA 1 As per Schedule -l
S-2 DG Set- 400 KVA 1 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:
Sr No Type Of Waste Quantity & UoM Treatment Disposal
1 Wet Garbage 890 Kg/Day |OWC Used as soil manure
2 Dry Garbage 1336 Kg/Day |Disposal  |Authorized recyclers

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
NA

/QMS.PO6_F02/00 Page 2 of 8
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

/QMS.PO6_F02/00

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

PP shall extend the existing B.G. of Rs.5.0 Lakhs and obtain additional B.G.of Rs.5.0
Lakhs towards O&M of STP, OWC and compliance of conditions stipulated in EC and
Consent to Operate.

The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

PP shall submit Bank Guarantee of amount of Rs.24.75 Lakhs (5 times of one term fees
x no. of year of violation). The same shall be forfeited as PP has not obtained
revalidation of consent to establish after 09.01.2017, thus violated the consent
conditions

PP shall obtain/Re-validated Environmental Clearance from competent authority for the
proposed activity. PP shall not take effective steps towards construction without
obtaining Environmental Clearance.

PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance/CRZ Clearance.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 100000.00 |TXN2112002401 21/12/2021|0Online Payment
2 100000.00 [TXN2207000183 02/07/2022|0Online Payment

Page 3 of 8
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Copy to:
1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai Il
- They are directed to ensure the compliance of the consent conditions.

They are directed to extend the exiting B.G.of Rs.5.0 Lakhs and obtain addition B.G. of
Rs.5.0 Lakhs towards compliance of consent condition and also obtain and forfeit the
B.G. of Rs.24.75 Towards violation i.e.not of obtained re-validation of Consent to
Establish.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

0. - - -07- :41:37 pm
/QMS.PO6_F02/00 Page 4 of 8
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided Proposed Primary, Secondary &
Tertiary. based Sewage Treatment Plants (STPs) of combined capacity 500 CMD
for treatment of domestic effluent of 466 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

2l Purpose for water consumed SR TG T
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 582.00
Processing whereby water gets polluted & pollutants
3. 0T 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, Lo . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack Type Sulphur

APC System

ce rovided . Height(in of Content(in Pollutant Standard
p prop mtr) Fuel %)
DG . 0.068
S-1 [Set-450| Acoustic Enclosure 4.50 S02
HSD Kg/Day
KVA
DG 0.142 1
52 |set-400| Acoustic Enclosure | 450 |<9/Hr so2 | 0068
KVA Kg/Day

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/ Submission Purpose of BG Compliance Validity
No. C20/C2R) f Period Period Date
mposed
Towards
1 Consent to 5.0 Extend the compliance of CtoU or CtoU or
Establish Lakhs existing consent 09.01.2027 (09.01.2027
condition
Towards
7 Consent to 5.0 Submit within | compliance of CtoU or CtoU or
Establish Lakhs 15 days consent 09.01.2027 ]09.01.2027
condition
Towards
3 Consent to 24.75 | Submit within Y\IC?IIZa(;:;)(’)Cgi'r:]Za(; CtoU or CtoU or
Establish Lakhs 15 days R I 09.01.2027 |09.01.2027
e-validation of
CtoE

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.
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BG Forfeiture History

Consent  AMOUNt g\ mission Purpose of AMoUnt of Reason of
of BG P BG BG

(C2E/C20/C2R) imposed Period BG Forfeiture Forfeiture

Towards Forfeiture Towards
Submit |violation that| B.G. of |violation that
within 15 |not obtained| Rs.24.75 |not obtained
days Re-validation|Lakhs after|Re-validation
of CtoE submission of CtoE

BG Return details

Srno.

Consent to 24.75
Establish Lakhs

Amount of BG
Returned

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG

NA
SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.
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f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

This certificate is digitally & electronically signed.
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_MAHARASHTRA  Maharashtra Pollution Control Board

.

AR Hguul ez Fze

Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000169563 28-04-2023

Industry Information

Consent To: IIN No.: Submit to:
Operate SRO - Mumbai Il
Type of institution: Industry Type: Category: Scale:
Industry 021 Building and construction Orange L.S.I
project more than 20,000 sq. m
built up area

Location of Name of Private Industry
industry/activity/etc: Estate:

Private Industry Estate

EC Reqd.
Yes

Date Of Application
Nov 15, 2021

RIZVI ESTATES AND HOTELS PVT
LTD

EC Obtained
Application submitted

Parivesh Proposal Number Status Of Application
SIA/MH/MIS/238255/2021 Details Attached

Whether construction-buildup area is more than 20,000 Yes
sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name
Akhtar Rizvi

Designation
Director

Address

Rizvi House, 1st Floor,, Hill Road, Bandra West,Mumbai City,Mumbai
City

Taluka

Mumbai City



igMict
Saglmlekalyan, B/h. Kalina Church, Kalina, Santacruz East ZO' city

Telephone Fax
9773375507

Email Pan Number
shahbaz.khan670@gmail.com AAACR5021K

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
RIZVI ESTATES AND HOTELS PVT LTD

Location of Unit Survey number/Plot Number

CTS No. Plot Bearing CTS No0.6422, 6422/1-31, 6423, 6423/1 -6, 7441,7441/1-14,7448,7448/1-17,7451,7451/1-11
6424-A, 6424-B, 6424-B/1-4, 6424-C, 6424-C/1-3, 6426, 6426/1-17,

6427, 6427/1-16, 6429A, 6429A/1-11, 7370, 7374, 7375, 7376A,

7376A/1-16, 7377, 7379, 73791/1-3. 7381, 7381/1-16, 7382,

7382/1-3, 7394,7394/1-6, 7396, 7396/1-6, 7400, 7401 (pt), 7402,

7402/1-17, 7403A, 7403A/1-47, 7403B, 7403D, 7403D/1-20, 7408,

7408/1-6, 7437, 7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14,

7441, 7441/1-14, 7448, 7448/1-17, 7451, 7451/1-11 at Village

Kolekalyan,Behind Kalina Church, Kalina, Santacruz East, Mumbai

Taluka District
Village Kolekalyan, Kalina, Santacruz East Mumbai city

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
Slum Rehabilitation Authority MHADA Slum Rehabilitation Authority MHADA

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
MCGM MCGM

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number
Akhtar Rizvi 9773375507
Fax number Officer responsible for day to day business

Shahbaz Salim Khan

4. (a.) Are you registered Industrial unit ? No
Registration number Date of registration
U70100MH1978PTC020714 Oct 20, 1978

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
7500.00 Undertaking 1 100000.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
SH/NH 1.00

River 0.00 --NA--



Human Habitation 0.00 2 1 --NA-- 502

Religious Place 2.30 Maha Laxmi Temple
Historical Place 0.00 --NA--
Creek/Sea 0.00 --NA--

6b. Enter Latitude and Longitude details of site

Latitude Longitude
19.45822 72.515233

7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ
NA No No NA

8. If the site is situated in notified industrial estate,

Details

(a) Whether effluent collection, No -

treatment and disposal system has

been provided by the authority.

(b) Will the applicant utilize the No -

system, if provided.

(c) If not provided, details of proposed NA

arrangement.

9.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

15429.84 58741.32 1377.92

10. Month and year of commissioning of the Unit.

1978-10-20

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
5 5 8 1

12.

(a) Do you have a residential g NA

colony Within the premises
in respect of Which the
present application is Made
?

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?
582 466 Yes

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption




5“30f products and by-products Manufactured in tonnes/m nth or numbers/month with their types i.e.Dyes, drugs etc.
B ures corresponding to maximum installed production c it

Products Name and Quantity

Product uomMm Product Existing Consented Proposed Total Remarks
Name Name Revision
OTHERS --NA-- 0 0 0 0 0 NA

Products Name and Quantity

Product Name UuomMm Quantity Remarks
NA --NA-- 0 NA

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous Hazardous Remarks
Waste Chemicals
NA --NA-- 0 No No NA

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

NA

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation
Domestic Pourpose 582 466 STP STP Capacity: --NA--
500 cmd
Water gets Polluted 0 0 --NA-- - --NA-- -

& Pollutants are
Biodegradable

Water gets 0 0 --NA-- - --NA-- -
Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 --NA-- - --NA-- -
Cooling,spraying in

mine pits or boiler

feed

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity

permitted.

Source of water supply Name of Local Body Name of authority granting  Qauntity permitted
permission

Local Body MCGM MCGM 582

18. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown

466 0 0 0

Process DM Plants/Softening Washing Tail race discharge from



° ° 23 ° 504

*19. Water budget calculations accounting for difference between water consumption and effluent generated.

0

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

500

Treatment unit Size (mxm) Retention time (hr)
Primary clarifier 34 24

Aeration 34 24

Secondary Clarifier 34 24

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0

Treatment unit Size (mxm) Retention time (hr)

- 0 0

22.

(i) Are sewage and trade effluents mixed together? No
If yes, state at which stage-Whether before, intermittently or after treatment. NA

23. Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after

treatment.

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of NA (ii) into creek/estuary (name NA

river) of Creek/estuary)

(iii) into sea NA (iv) into drain/sewer (owner NA
of sewer)

(v) On land for irrigation on NA (vi) Connected to CETP NA

owned land/ase land. Specify
cropped area.

(vii) Quantity of treated 0
effluent reused/ recycled,
m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /
recycled (m3/day)

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent



SS (mg/I)

BOD (mg/I)
COoD (mg/l)
TDS (mg/l)

Specific pollutant if
any

1
Treated Effluent
pH
SS (mg/l)
BOD (mg/I)
COD (mg/l)
TDS (mg/I)

Specific pollutant if
any

1

24
100-200

250-300
450-600

Name Value

7-8

10 mg/I
<10 mg/I
40 mg/

Name Value

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

26. Fuel consumption

Fuel Type
HSD

Ash content
0.01

uomM Fuel Consumption TPD/LKD Calorific value
Ltr/Hr 142 2500

Sulphur content Quantity Other (specify)
0.01 1 -

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
2 DG set 450 kVA and 400 kVA HSD
(e) Fuel quantiy (Kg/hr.) (f) Material of construction  (g) Shape (h) Height, m (above ground
(round/rectangular) level)
0.142 MS Round 4.5
(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, m/sec.
0.2 1000 250 5
(m) Control equipment (n) Nature of pollutants (o) Emissions control system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided generation capacity in KVA
gases such as CI2, Nox, Sox
TPM etc.
Acoustic Enclosures PM Acoustic Enclosures 450 kVA and 400 kVA

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process

house.

NA

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-IlI" ( December, 1985 )

Poart hole No

Details -



Platform No Details - 2 5 5 0 6
Ladder No Details -

29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions
and process emissions.

Sr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
No
1 - - 0 0

(Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emissions..

Part - D: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty UuomMm

NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal

NA NA NA

Waste (Annually) Schedule Il
31. Details about use of hazardous waste

Name of hazardous Quantity used/month Party from whom purchased Party to whom sold
waste/Spent chemical

NA 0 NA NA

32.

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics

NA

33.

Copy of format of manifest/record Keeping practiced by the applicant.
NA

34.

Details of self-monitoring (source and environment system)
NA




Are you using any imported hazardous waste. If yes, giv25

NA

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

NA

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal

(i) Within factory
0

(ii) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

(v) Other (Specify)
0

Part - E: Additional information

39.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

NA

41.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

42.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure



8 27 508

43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity uomMm Treatment Disposal Other Details
Wet garbage 890 Kg/Day Composting OWC Used as soil manure
Dry garbage 1336 Kg/Day Segregated Handed over to Authorized
recycler
STP Sludge 5 m3/day Composting OWC Used as soil manure

44. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA

45, Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
1377.92 Square meter 800 Square meter(58 %) 80
46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

NA

(b) Any other additional information that the applicants desires to give
NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49.



%gtreby submit that in case of any change from wh

s, process of manufacture and

treatment and/or disposal of effluent, emission, hazard

Consent/Authorization shall be made and

28

until the grant of fresh Consent/Authorization no change shall be made.

in this application in respect of raw materials,

etc. In quality and quantity; a fresh application for

50.

I/We undertake to furnish any other information within one month of its being called by the Board

Signature : Shahbaz Salim Khan
Name : Shahbaz Salim Khan
Designation : Manager

Yours faithfully

Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark

1 DG set stack PM Acoustic enclosure -
Separate EM Provided No Other Emission Sources Not Applicable
Measures Proposed Not Applicable Foul Smell Coming Out No

Air Sampling Facility Details -

D.G. Set Details

Description Capacity(KVA) Remarks

450 kVA AND 400 kVA 850 NA

Hazardous Waste Generation

Hazardous Waste Quantity uomMm Treatment Disposal Other Details
CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo

No No Jan 11900 12:00:00:000AM
Legal Actions

Legal Legal Record Of Company Legal Action Details Remarks

Action

Taken

No

Bank Guarantee Applicable:

No
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Congratulation

Document uploaded successfully

MPCB Documents

3 008 Web Portal

WELCOME M/S. RIZVI ESTATE...

qmrg W ﬁ—qau'r ]:Iga Applications | Dashboard | Change Password | Industry Documents | Logout

Sr No.

No document received yet

Document Name

Document Category

Date

Action

* Note : Please note that 0 compulsory documents are yet to be uploaded. Please upload the below documents to proceed to payment section.

Uploaded documents

Sr No.

10
11
12
13

14

My Documents

Document Category

Fixed Assets Schedule (For
gross Block of assets)

Manufacturing Process

Industry Registration

Land Ownership Certicate
Previous Consent copy

Detailed proposal of
pollution control system

Detailed proposal of
pollution control system

Audited Balance Sheet
Other
Other
Other
Other
Other

Other

Document Name

Undertaking

Manufacturing Process

Company Registration
Certificate

List of Directors
Not Applicable

STP Details

SWM Details

Audited Balance Sheet
NGT Order

8.1 EC Application

8.2 EC_Rizvi

9. Architecture Certificate
BG- 5 lac

Bank Guarantee Ack Rs.
24.75 Lac

Note: For infrastructure projects submit architecture area statement additionaly.

Note: If project attracts EIA notifications submit environmental clearence copy and for infrastructure project environmental clearence & architect completion

certificate.

Date

28-04-2023

28-04-2023

28-04-2023

28-04-2023

28-04-2023

28-04-2023

28-04-2023

05-05-2023

05-05-2023

05-05-2023

05-05-2023

05-05-2023

05-05-2023

05-05-2023

Action

Download | Message | Delete

Download | Message | Delete

Download | Message | Delete

Download | Message | Delete
Download | Message | Delete

Download | Message | Delete

Download | Message | Delete

Download | Message | Delete
Download | Message | Delete
Download | Message | Delete
Download | Message | Delete
Download | Message | Delete
Download | Message | Delete

Download | Message | Delete

Upload New

Note: Document must be in pdf format and size must be less than 2MB

Sample Copies:

1) CA Certificate format for Single Units
2) CA Certificate format for Multiple Units

3) Undertaking Format

Document Type * Document Name *

Select Type of document v

https://www.ecmpcb.in/application_forms/documents/216936

Choose File

Choose File | No file chosen

12
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https://www.ecmpcb.in/application_forms/message/216936/1857647
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_MAHARASHTRA  Maharashtra Pollution Conirol Board

AR Hguul ez Fze

Thank you. Your payment has been successfully received with following details.

Transaction Receipt

Transaction Status: Success

Transaction Reference no: YBBC1877515058
Transaction no: TXN2305000810
Transaction On: 08-05-2023 12:33:59
Payment For: MPCB-CONSENT-0000169563
Email: shahbaz.khan670@gmail.com
Mobile no: 9773375507

Amount: 100000.00 INR.




MUMICIPAL CORPORATI%V?F GREATER MUMBAI

AX.RD
TREE AUTHORITY

Office of the Supdt.of Gardens
Veermata Jijabai Bhosale Udyan
Dr.Ambedkar Road, Byculla (E),
Mumbai-400 027.

No. : DySG/TA/ZII/ & %

io Date :

M/s Rizvi Land Developers Pvt.Ltd ' ')J—\ \ \D \ 10)3
Rizvi Hous# % Floor,Hill Road

Bandra (We:.{)Mumbai 400050.

$ub : N.O.C.for O.C. for proposed Rehab building A/5 on plot bearing C.T.S.
No 6422,6422/1 to 31,6423,6423/1-6,6424A.,6424B,6424B/1- 4,6424C .
6424C-/1-3,6426,6422,6422/1-31,6423,6423/1-6,6424A,6424B,6424B/1-
4,6424C,6424C/1-3,6426.7376A/2,7376A/3,7377,7379/1-3,7381,7381/1-16
7382,7382/1-3,7394,7394/1,7394/2-6,7396,7396/1-6,7400,7401(FT),7402,
7402/1-17,7403A,7403A/1-47,7403B,7403D,7403D/1-20,7408,7408/1-6

7437,7437/1-53,7438,7438/1-7,7440,7440/1,7441,7441/1t014,7448,7448/1-
17,7431,7451/1-11 village Kolekalyan Santacruz (East) Mumbai

Please refer to your letter No. Nil dt 23® September 2013. on the above cited

subject.

It is to certily that 07 (SEVEN)nos. of trees have been planted as per the norms in the said
property. '

Firther in accordance with the provision under section 11(1) of the Maharashtra

{{irban Area: ) Frotection & Preservation of Trees Act 1975. You are hereby directed to take
utrnost care of “he newlyv planted trees, so that these trees grow properly along with Nil of
cxisting old irees and give a report to the Tree Officer about the condition of these trees once
in a six mont 1s “or a pericd of 3 years.

You a:e further directed that, while handing over the said property to owner / society
or authorisec porson, all the trees as mentioned above existing on the site also should be
nanded over to them with tree inventory & proper record with due acknowledgement from:

Yours faithfully,

ZARINY
Dy.Supdtiof Gard 1§§ &-Ili)

D\Dy Supdt of Gard ‘n (Z-IV)\O.Certificate Text.odt



SOTSSIP NS SSRCUIET T B, S o % T — —— R + 4
o J - - ﬂ.""l , . e - ” —r -~ % s -
a _ il _ -
f ROOM CALCULATION
; BUILT UP AREA CALCULATION METER ROOM AREA
; OUND FLOOR MT2) 385 X 384 X 1 = 1478 SQMT. @
1 5 b ;
FOR FLAT NO: 1TO9. ! TOTAL = 63677 SQMT. —(I) AREA CALCULA i A A !
: . ; ‘i BALWADI AC TION ; CETIIFIEd that 0% C.S-ﬂ.luﬂw\} )frees are D‘:E‘rntﬂd ;
LIVING 240 X 432 X 1 - 1037 SQMT. | DEDUCTIONS BWI) :-;: : 1.:: : 1 = 638 saﬁ in the property, aleng with nos. of
| | 110 X 015 X 1 = 016 SQMT. | DI) 457 X 407 X 1 = 1860 SQMT. sk ¥ : Z 1&? o ekisiing old trees f
@ § | ALCOVE 240 X 200 X 1 = 480 SQMT. | D2) 7.20 X 023 X 2 = 331 soMmr it R A g el i Tiese trees shoul " " nresprved and '
- | 091 X 015 X 1 = 014 SQMT. || 03 S48 X 183 X 1 = 05 SQM. TOTAL = 2403 SQMT.—I) maintained prope:. ,
ROOM 250 X 240 X 1 = 6.00 SQMT. || D4) 065 X 15 X 1 = 098 SQMT. . ; ' ' |
091 X 015 X 1| = 014 SQMT. | DS) 063 X “072 X 1 = 045 SQMT. WELFARE CENTRE AREA CALCULATION \ ) |
BATH 100 X 12 X 1= 122 SQMI | D8) 1.15 X 228 X 1 = 282 SQMT. wL)) 375 X' 170 X 1 = 638 SQMT. SHOPSMME ANNEX-NO. , AREA & |
ars 'R D.IS X 1 = 011 SQMT. || D7) 023 R N s = 324 SQMT. WL2) 633 X 214 X 1 = 1355 SQMT.
| W.C. 09 X 122 X 1 = 110 SQMT. | DB) 063 X 115 X 4 = 290 SQMT WL3) 625 X 078 X 1 = 410 SQMT. REHAB | \AME OF OWNER m gﬁnl.lu m: %
075 X 015 X 1 = 011 SQMT. || D9 023 X 45T X 2 = 210 SQMT SHOP NOS; : :
PASS 090 X 095 X 1 = 085 SQMT || : : : ¥ b " . |
' . * S DIO) 345 X 023 X 2 = 150 SQMT. : ‘ |
TOTAL ADDITION = 2500 SQMT. D11) 1180 X 737 X 1 = 8763 SQMT. SOCIETY OFFICE CENTRE AREA CALCULATION SHOP | | MALESHALIAPA SKPAL (CLINIC) | 238 7.26 7.26 0.00
D12) 572 X 18 X 1 = 1058 SQMT. SOI) 280 X 023 X 1 = 064 SQMT. SHOP? | ISHWARLAL B. THAKUR 12 | 1% - 17.50 0.00
DI3) 068 X 115 X 1 = 072 SQMT S02) 420 X 38 X 1 = 1843 ﬁﬂ SHOP3 | AMBIKAKANOUALAUNDARY  |484 | 629 62 | o0 (|
Y D14) 102 X 043 X 1 = 044 SQMT. 803 305 X 078 X 1 = 238 SQMY. : :;
£ AKLAKH AHMAD : E ;
5 DIS) 065 X 150 X 1 = 088 SQMT. SO4) 240 X 150 X 1 = 360 SQMT. il s e | R bt ol e thon e 88
| DI7) 216 X 083 X 2 = 271 SQMT. . SHOP 5 | BALKRISHNA AMARNATHDUBE | 498 “ 1073 | 1073 0.00
f Oy 0’ X 14 X 1 = 135 sawr. TOTALAMENITIES AREA CALCULATION SHOP7 | SHAMIMOHD BLDAR CHOUDHARY| 475 |  8.60 se0 | o000 ||
! DI9) 240 X 447 X 1 = 1073 SQMT. m + am + (v : -
| 661 ! 6.12 0
) D20) 2.05 x-S0 X 3 = 016 SQ.MT. = 2403 + 2403 + 2275 = 70.781 SQ.MT. [s"o" SITARMCHANORANADAR ool -
(’;)5 D21) 4.57 X 582 X 1 = 2705 SQMT. = P . _ [SHOH CHOUDHARY MOHD. RAFIQUE l} 12.08 13.08 1.00
. D22) 050 X 043 X 1 = 022 SQMT. i s SHOPIO BEGAM YASIMALI 07 | 68 12.08 so0
D2) 462. X 240 X 1 = 100 SAMT. | pyCESSB.U.A. COUNTED INSALE= 9.53sQM. —@)]| [[[SHOP!l |SHEXHNORDKARMPETH) | 14 | 1103 RN | g
TOTAL = 209.74 SQMT.—() : [SHOP 12 |SATYANARAYAN KURMA 184 | 110 | 123 013 i S
TOTAL CONSTRUCTED BUILT UP AREA TOTAL WCOWONEN’(TE% [sHoP 13 WADHUARGANPATPICHAD | 04 | 1145 | zn | oss | |
- @A -® -0 - ® ‘ ? i
U] - amn = SHOP 14 NAGDA - 15. 15.39 '
: . | ~ 427.08 - 3543 - 1753 -953 - 364.54 SQMT.—(F) . ' o : ::' ‘
To23m. ‘ 63677 - 20074 = 42703 SQMT. —A)  1orAT REHABFS.L [sHOP 15 | JNTAPANBIDI(STALL) - | 476 . 1883 | 1891 A
‘ - O - = 0 [ﬂn 16 | LALMUNI GUPTA 483 4.56 | 4.60 0.04 4 ‘
] STAIR C-ASE & LIFT AREA CALCULATION = 36454 - 81.87 - 7081 = 211.86 SQMT. 17 | ABDUL KHAN BEHRUL AMIN KHAN | 183 12.60 12.60 : 000 IR
sh o X 07 x 2 = om sawr  [BULTUPAREAFORGROUNDFLOOK - 21188 samr] |lsHoris [FUDRASILSEBOUMASL | sé4 | 150 520 | 080
4 | . 89) 442 X 270 X 2 = 2387 SQMT. _ .
83) 350 X 182 X 2 = 1134 SQMT FUNGIBLE AREA DEDUCTION (METER ROOM ) TOTAL 12879 | 5568 | 19277 | 830 W
oy gy F1) 280 X 023 X 1 = 084 SQMT ! :
: ' et F2) 385 X 384 X 1 = 1478 SQMT. _ :
o PASSAGE AREA F3) 270 X 078 X 1 = 211 SQMT.. EXCESS BUA. = Emc“"‘“"“"“’"";“‘r““‘"‘“ | ]
: ; \ | | | : ' PI) 1896 X 150 X 1 = 2871 SQMT. - oy o g ' : _'°p°"d Carpet Aven Of Shops ]
- ~ - : — — e ‘ : 7 P2) 215 X 015 X 2 = 085 SQMT. ‘ o NN X e
: \ : ﬁ it | | ‘ A : | Lt | P3) 185 X 432 X 2 = 1340 SQMT. FUNGIBLE AREA DEDUCTION (STILT )  TATE .. !
. bl [ et ) L. = L — " _ Pa) 447 X 150 X 2 = 1341 SQMT. = 953 S5QM. |
{ b ' e Sl o | - PS) 082 X 015 X 2 = 028 SQMT. F4) 815 X 170 X 1 = 083 SQMT. |
« § VR 2 B N o ; i : : ' . _ P7) 0.5 X 120 X 2 = 038 SQMT. ) 482" X 280 X % = 11.09 SQMT. &
B f t BRa AL g ELEVATIONAL PROJECTIONAT PB) 240 X 015 X 1 = 036 SQMT. ~my o A SO, Ly
¥ ; D - ' ' : DO R NWEWW PR Ny FIRST FLOOR P9) 208 X 015 X 1 = 03 SOMT. . !
: e ) S . | ‘ | PI0) 180 X 145 X 1 = 4w SQ.MT. ' F. FUNGIBLE AREA DEDUCTION (DUCT) PROFORMA 'B'
s, i y 7 ki f---u- ——w--u-r—r-u--d--l-mprf--'——---w—-—v-—«hﬁ*-w—n————-—-——--—, ———————————————————————— 4
- a0 L P  Rl4os YP - 8187 SQMT.—C) | F5) 092 X 147 X 2NOS = 270 SQMT.
AL TARIRNEy e _ 280m 8105, [ 240m. _..._..___m___ TRy TR GRS | | . TOTAL " _
o e whcomse 1 g it B g ¢ | | - DESCRIPTION OF PROPOSAL & PROPERTY |
m .émln R Wi s i R L el bt L o e ir : ; ; TOTAL = 270 SQMT. i
| : T § PROPOSED SR SCHEME ON PLOT BEARING C.T.S. NOS. '
| oy 2 e : 3 6422,6422/1-31,6423,6423/1-6 64244 6424B,6424B/1-4 6424C 6424C/1-3,
* ‘ i by w2 IR, ROty 6426,6426/1-17,6427,6427/1-16,6420A,6420A/1-11,7370,7374,7375,7376A,
b | = ELECT 7376A/1-16,7377,7379,7379/1-3,7381,7381/1-16,7382,7382/1-3,7304,7394/1-6,
Lk ! : ” M Bt ENT. ki visns " 7396,7396/1-6,7400,7401(PT ), 7402,7402/1-17,7403A,7403A/1-47,74038,7403D, |
i ’ ‘ )50 | LOBBY | i . 7403D/1-20,7408,7408/1-6,7437,7437/1-63,7438,7438/1-7,7440, 7440/1-14, -
Xk ¢ | N R i | TABLE SHOWING FLOOR WISE DISTRIBUTION OF TENEMENT. 7441,7441/1-14,7448,7448/1-17,7440,7449/1-4,7450, 7450112745174/ 1-11. |}
Cof i |, ! | ‘ : - - OF VILLAGE KOLEKALYAN, SANTACRUZ (EAST), MUMBAI. .‘ '
& ' r" : AL - i e Faed ‘ " NO.OF | NO.OF - NO. OF NO.OF | NO.OF 3
i ﬁ oY B ST e . 2 : 2 = FLOORS | REHAB | PAP |COMMRESI/ICOM| NO.OF |WELFARE | SOCIETY | TOTAL FOR:- NEW KALINA CO. or,mso_cm(um_) |
: g 6.' a7 S b % ﬂ 8 ' : & 150M WIDE PASSAGE b GROUND| © -~ 18 - 1 1 1 21 | ! SAHYADRI CO. OP. HSG. SOCIETY (PROP ) ' i
; _ - 2.15m. ; ' : ;
| e : Tl 4 T T e — < FIRST 12 & » v o " - 12 |JOB NO. | DRG. NO.| DATE | SCALE |DRN. BY CHK. BY |
it P -;“‘ ' i g rrrree -y " ’ DL i .. | |
{ | § : ) 0:19m. _ ™ | ' K 5 SECOND| 12 ~ - - - - - 12 i 1:100 VIKAS |
e g ; : i et hidadad ; VO L LTI, : |
| ; F Bog ' We o o AL & - " ozam || ' B i YRD U ! A g o % 12 NAME OF THE OWNER AND SIGNATURE |
< L —— g dl 8 Ve | § }s RheL TN B ( . | ‘
’ ‘B o 4 3 il o B R b y A, 1 - ! | i ¢ \ | ' ;
¥od . i : ' LTI TR oy B : R ' | ¥ i a . : é e sk i x ol T ¥ 3 5 » M/S RIZVI LAND DEVELOPMENTS PVT. LTD. |
= e €1 ‘ 3 F ‘ g o j. S X . L i ot f ' '.;! m . » l :
T m % & 8 i Eile o | CERTIFICATE OF AREA | é
o T P Bl ?' 3485m; ' | 5 et AND THE DIMENSIONS OF SIDES ETC. OF PLOT STATED ON PLAN ARE AS
% : » i J g iy 3. ¥Taad k" " ; R | L2 | - - - - - - 12 d 3 |
il D R e P ' AR P 3 ! > ——r w0yt MEASURED ON SITE AND THE AREA SOL7189.61 SGILWORKED OUT TALLIES WITH (.
£ -8 e % ST : . | | : = Q e ¥ . i ) ) i 08 THE AREA STATED IN DOCUMENTS OF OWNERSHIP TOWN PLANNING
' } = . b : 3 I AT i ® 1 0
v Ll s A, T | 8 TABLE SHOWING REHAB COMPONENT AREA OF REHAB BLDG. g e o
b | w e AR W " s T _ | . : - gt L i : i , 2
| g2t e PR Rl 07 E8 4 i | = CONST. |STAIRCASE | METER | AREAOF |AREAOF | EXCESS | TOTAL REHAB| AREAOF | AREAOF Rfmmlm.m.l STUT | DUCT |ELEVATION| TOTAL STAMP AND DATE OF APPROVAL OF PLANS
i t i B0 O O T o ; 2 FLOORS | BULTUP | \jrr | ROOM | REMAB | RESI/ |BUILTUP| COMPONANT |pASSAGE [AMENIIES| FORFS) [",pes™"| AREA | AREA | AREA , | ,
i o g ’ — ! . AREA |STAR.OBBY | AREA | SHOPS | COMM. | AREA |  AREA ARPOx
% a | e : : B ; 3 GROUND | 427.08 35.43 1759 i - | ess ssase | 8187 7081 | 21188 1753 [21.00| 270 "2 41.32 Approved subject to tha c:_onditionS | |
ol pou R e : : | = mentioned in thiz offic. normission ' ;
# 4 - FRST | 46751 | 3543 = - S 43208 | 84.82 - | wr2e - | = | 27 | 10748 | 11008 L* "3 No. SRA/ENGL.2TTL [HE]PL!HP _ ‘
‘ _ . , ; _cu.«»..l ...... 2-.0!7}]2? 1
< SECOND | 46751 | 3543 - - - - 43208 | 8482 |- - 347.26 - - | 270 | 6200 | 8470
1 :
63 i
S E TR S LN O R B e e T Crigged o abee s e kete e Dandpte ol R USRS R DN bt e b i s, e g A THIRD 467.51 35.43 - - - - 432.08 84.82 - 347.28 - - 270 5523 | 57.93 . , ; h
b FOURTH | 467.51 | 3543 - - - - 43208 | 8482 | - 347.26 - _ | 270 | ssas | snes {{L NAME & S|GNATURE-'°F ARCH'TECTS . ; \
B " CERTIFIED TRUE COPY |
t- ¥ FFTH | 46751 | 3543 - | - - - 43208 | 84.82 - 347.26 - - | 27 | ss2 | 5799 i
i E - 7 |
? : : : SXTH | 46751 | 3543 - - - - 43208 | 8482 - 347.26 - - | 27 | 6373 | €643 | ESS - Ta |
| & e . j : E X 1S T I NG R O A D REALIGNED ' ARCHITECTS & INTERIOR G i3S ,
! \ ; : b S SEVENTH | 467.51 3543 - - - - 432.08 84.82 - 347.26 - - 2.70 63.73 66.43 AR. LEENA CHURI
i , - | { CA /2005/35538 |
! \ ; ) TOTAL | 3699.60 | 283.44 17.53 . - 9.53 338910 | 67561 | 7081 | 264268 1753 |2100| 2160 | 46270| 52292 ||| % l
| . Ky ESSAARGROUP I
GROUNDFLOORPLAN ARONITECTS AAD INTERIOR DESIGAERS I |
(SCALE :- 1:100) _
M/k WESTERN TOIR WESTERN EXPRESS HIGHWAY, MEXT T0 Eﬂﬂh FACTORY, ANDHER! (EAST), MUMBAI-400 099
ELEPHONE 022 6710 9% B8 email essaargroup @red iffmaii.com
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MUNICIPAL CORPORATION OF GREATER MUMBAI

TREE AUTHORITY ‘ :
Office of the Supdt.of Mcm
_ Veermata Jijabai Bhosale Udyan
et Dr.Ambedkar Road, Byculla (E),
' Mumbai-400 027,

No.: DySG/Z-IV ¢/ TA (P
Date: 17. 6. 201¢

To,

Ni/s. Rizvi Land Developments Pvt. Ltd.,

Rizvi House, 1* Floor,

Hill Road, Bandra (W),

Mumbai- 400 050,

_ - x roa
Sub : N.O.C .for the plantation of trees for getting Occupation Certificate for wider S.R.A.
Scheme Rehab building No.A- 3 proposed building on plot no baring CTS No.
6422,6422/1 to 31,6423,6423/1 to 6, 6424-A, 6424-B,6424-B/1 {0:4,,6424-C,
6424-C/1 to 3, 6426,6426/ 1to 17, 6427,6427/1 to 16,6429-A,6429-A/ 1911,
7370,7374,7375,7376-A,7376-A/ 1 to 16, 7377,73_’19,7329/ 1t0 3,/7381,7381/1
to 16, 7382,7382/1 to 3, 7394,7394/1 to 6, 7396,739¢/ 1 to 6, 7400,7401(pt),
7402, 7402/ 1to 17, 7403-A, 7403-A/ 1 to 47,7403-B, 7403- D, 7403-D/ 1 to
20, 7408, 7408/ 1to 6, 7437, 7437/1 to 53, 7438, 7438/ 1to 7, 7440,7440/1 to
14, 7441,7441/ 1 to 14, 7448,7448/ 1 to 17, 7451,7451/ 1 to 11, 7395, 7446A, -
7446A/ 1- 6, T446B, 7447, 6425A, 6425A/ 1-9, 6425B, 6425B/1 -6, 7449, 7449/
1- 4, 7450, 7450/ 1- 22 of Village Kolekalyan Kalina, Santacruz (E), Mumbai.

Ref : SRA/ENG /3104 /HE / PL/ AP dt. 29.05.2014.

Please refer to your architect letter No. Nil dt. 22.03.2016. roceived by this office on
16.05.2016 on the above cited subject. ;

Risto ccrtiﬁ} that 07 (Seve:i) nos.of trees have been plaﬁte;:i a; p;.ar the noims in the sal:d
In accordance with the provision’ under séctioﬁ 1 l(ljof the Maharashtta (Urban Areas)‘
Protection & Preservation of Trees Act 1975. You are hereb_,'dlrected 'tp ;_ali{.:' utmostm of the newly
planted trees, so that these trees grow properly along wth Nllof exlst;ng oldmees kﬁd.giv__@ a report to
the Tree Officer about the condition of these trees once m a szxmonths fgra period of 3 L A
You are further directed that, while hahding "c‘.)vei' the Sald 'pmg.erty to oyneijl society or
authoized person, all the trees as menﬁonéd above exlstmg fqn the ;i&_ also should behanded over to
them with tree inventory & proper record with due ééi'choWlédgi;iet;i from them. .
Yours faithfully,

Supdt. of Gardens
& Tree Ofticer
M/s. Essar Group,
" Architeets, 2
208-A, Wing, Western Tower,
Western Express Highway, |
Next fo Bisleri Ltd., W.E. Highway, U[
Andberi (B), s
Musmibai - 400 099, A LR AR
Supdt, of Gardeny

& Tree Officer
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MUNICIPAL CORPORATION OF GREATER MUMBAI
TREE AUTHORITY .

Office of the Supdt of Gardens
Veermata Jijabai Bhosale Udyan
Dr.Ambedkar Road, Bycu]ia (E),
Mumbai-400 027.

No. : DySG/Z- -V 5¢/ TA(F

Date : g, 261¢

To,

* M/s. Rizvi Land Developments Pvt Ltd.,
~ Rizvi House, 1* Floor, ‘
- Hill Road, Bandra (W),

Mumbai- 400 050.

Sub : N.O.C .for the plantation of trees for getting Occupation Certificate for under S.R.A.
Scheme Rehab building No.A- 3 proposed building on plot no baring CTS No.
6422,6422/1 t031,6423,6423/1 to- 6, 6424-A, 6424-B,6424-B/1 to 4, 6424- B

6424-C/1 to'3;'6426,6426/ 1t0.17, 6427,6427/1 to 16, 6429-A,6429-A/ 1o 11,
. 7370,7374,7375,7376-A,7376-A/ 1 to 16, 7371,7379,7379/ 1to 3, 7381,7381/1
to 16, 7382,7382/1 to 3, 7394,7394/1 to 6, 7396,7396/ 1 to 6, 7400 7401(pt)
7402, 7402/ 1to 17, 7403 -A, 7403-A/ 1 to 47, 7403-B, 7403- D D, 7403-D/ 1 to
120, 7408, 7408/ 1to 6, 7437, 7437/1 to 53, 7438, 7438/ 1to0 7, 7440 ,7440/1 to
14, 7441,7441/ 1 to 14, 7448,7448/ 1 to 17,7451,7451/ 1 to 11, 7395, 7446A,
. T446A/ 1- 6, 7446B, 7447, 6425A, 6425A/ 1- 9, 64258, 6425B/1 -6, 7449, 7449/
=8 7450 7450/ 1-22 of Village Kolekalyan Kalma Santacruz (E), Mumbai.

Ref SRA/ENG/3104/HE/PL/AP dt 29.05. 2014

Please refer to your archltect letter No Nll dt 22. 03 .2016. received by this office on
16.05. 2016 on the above mted sub_]ect LT S G oo e :

It is to certlfy that 07 (Seven) nos. of trees have been planted as per the norms in the said

~ property. 3 ; o S s R

In accordance with the prov131on under sectlon I1(1) of the Maharashtra (Urban Areas)

Protectlon & Preservatton of Trees Act 1975. You are hereby directed to take utmost’ care of the newly

planted trees so that these trees grow properly along with Nil 6f existing old trees and give a report to

‘ the Tree Officer about the condltlon of these trees once in a six ‘months for'a period of 3 years. -

You are turther dlrected that white handmg over the said'property to owner / society or

: .authorlzed person all the trees as mentloned above ex1st1ng on the site also should be handed over to

thern wnh trec mventory & prOper record w1th due acknowledgment from them.

- Yours faithfully,
" i ‘ ‘ ‘

sl
Supdt. of Gardens
& Tree Officer
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Office of the Supdt.of Gardens
Veermata Jijabai Bhosale Udyan.
Dr.Ambedkar Road, Byculia (E)
Mumbai-400 027, ;
No. : DySG/Z-II/ ST T/ p
Date: 13(¢(ls,

To, w2, A ‘ ' o ,

M/, Rizvi Land Developments Pvt, Ltd., =~ Bt
Rizvi House, 1* Floar, ey Ak
Hill Road, Bandra (W),

Mumbai- 400 050.

Sub : N,O.C .for the plantation of trees for getting Occupation Certificate for under S.R.A.
Scheirie Rehab building No.A- 4 proposed building on plot no baring CTS Ne.
6422,6422/1 to 31,6423,6423/1 to 6, 6424-A, 6424-B,6424-B/1 to 4, 6424-C,

6424-C/1 to 3, 6426,6426/ 1to 17, 6427,6427/1 to 16, 6429-A,6429-A/ 1to 1],
7370,7374,7375,7376-A,7376-A/ 1 to 16, 7377,7379,7379/ 1to 3, 7381,7381/1
to 16, 7382,7382/1 to 3, 7394,7394/1 to 6, 7396,7396/ 1 to 6, 7400 ,7401(pt),
7402, 7402/ 1to 17, 7403-A, 7403-A/ 1 to 47, 7403-B, 7403- D, 7403-D/ 1 to
20, 7408, 7408/ 1to 6, 7437,.7437/1 to 53, 7438, 7438/ 1t0 7, 7440 7440/1 to
14, 7441,7441/ 1 to 14, 7448,7448/'1 to 17, 7451,7451/ 1 to 11, 7395, 7446A,
7446A/ 1- 6, 7446B, 7447, 6425A, 6425A/ 1-9, 6425B, 6425B/1 -6, 7449, 7449/
1- 4, 7450, 7450/ 1-'22 of Village Kolekalyan Kalina, Santacruz (E), Mumbai.

Ref: SRA/ENG /3104 /HE /PL/AP dt. 29.05.2014.

Please refer to your architect letter No. Nil dt. 22.03.2016. received by this office on
16 05 2016 on the above cned subject. ,

Iti is to certify that 07 (Seven) nos.of trees have been planted as per the norms in the said
' In accordance w:th the prov1snon under section 11(1) of the Maharashtra (Urban Areas)
Protection & Preservatmn of Trees Act 1975. You are hereby directed to take utmost care of the newly
plante;:l trees, so lhat these trees grow properly along with Nil of existing old trees and give a report to
the Tree Oﬂicer about the condmon of these trees once in a six months for a period of 3 years.
R You are furthcr dlrected that, while handing over the said property to owner / society or
mx}lmnz.ed person, all the trees as mentioned above existing on the site also should be handed over to
them with tree mventory & proper record with due acknowledgment from them. : L%

Yours faxthﬁllly,
- &{-—
Supdt. of Gardens
& Tree Officer
\/Mls Essar Group,
A bitectsy -
208-A, Wing, Western Tower,
Westem Expfess H:ghway,
Next‘io Bisleri Ltd WE Highway, G// =
i % CE) W/
Mﬁhﬁa‘r 400 099.

Supdt; of Gardens
& Tree Officer
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MUNICIPAL CORPORATION OF GREATER MUMBAIT
TREE AUTHORITY

Office of the Supdt.of Gardens
Veermata Jijabai Bhosale Udyan
Dr.Ambedkar Road, Byculla (E),
Mumbai-400 027.

No. : DySG/Z-I/SS{n/ P

Date: |-”€lp_°,(

To,

M/s. Rizvi Land Developments Pvt. Ltd.,
Rizvi House, 1* Floor;

Hill Road, Bandra (W),

Mumbai- 400 050.

Sub : N.O.C .for the plantation of trees for getting Occupation Certificate for under S.R.A.
{.' " Scheme Rehab building No.A- 4 proposed building on plot no baring CTS No.

" 6422,6422/1 to 31,6423,6423/1 to 6, 6424-A, 6424-B,6424-B/1 to 4, 6424-C,
6424-C/1 to 3, 642_6 6426/ 1to 17, 6427,6427/1 to 16, 6429-A,6429-A/ 1to 11,
7370,7374,7375,7376-A,7376-A/ 1 to 16, 7377,7379,7379/ 1to 3, 7381,7381/1
to 16, 7382,7382/1 to 3, 7394,7394/1 to 6, 7396,7396/ 1 to 6, 7400,7401(pt),
7402, 7402/ 1to 17, 7403-A, 7403-4A/ 1 to 47, 7403-B, 7403- D, 7403-D/ 1 to

20,7408, 7408/ 1to 6, 7437, 7437/1 to 53, 7438, 7438/ 1to 7, 7440,7440/1 to
14, 7441,7441/ 1 to 14,7448,7448/ 1 to 17, 7451,7451/ 1 to 11, 7395 7446 A,

7446A/ 1- 6, 7446B, 7447, 6425A, 6425A/ 1-9, 6425B, 6425B/17-6 7449, 7449/
1- 4, 7450, 7450/ 1- 22 of Village Kolekalyan Kalina, Santacruz (E), Mumbai.

Ref : SRA{{ ENG /3104 /HE/PL/AP dt. 29.05.2014.

Please refer to your architect letter No. Nil dt. 22.03.2016: ""'reEeivedlb); this office on

16.05.2016 on the above cited subject.
PSRN R ;

It is to certify that 07 (Seven) nos.of trees have been planted as per the norms in the said
property. !
s In accordance with the provision under section 11(1) ‘of ‘the’ Maharashira (Ur‘ban Areas)
Protectwn & Preservatlon of Trees Act 1975. You are hereby. directed to take utmost care of the newly

planted tlees s0 that these trees grow properly along with Nil of ex1stmg ‘old trees and gwe a report to

' the Tree Otﬁcer about the condition of these trees once in.asix months for'a penod of 3 years

~ Youare further dlrected that, while handing over the said property to owner / socxety ot
authorized person all the trees as mentioned above existing on the site also should be banded over to

them with tree 1nventory & proper record with due acknowledgmentfrom thém. - .
Yoy fajthfl

T\8

é‘(
”‘Siﬂpdt of ardens
S& Tred Officer
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MUNICIPAL CORPORATION OF GREATER MUMBAI
TREE AUTHORITY

Office of the Supdt.of Gardens
Veermata Jijabai Bhosale Udyan
Dr.Ambedkar Road. Byculla (E),
Mumbai-400 027.
No. : DySG/z-11I/ 80/ TA |e C
Date : (<G 08201 8

1o,

M/s. Rizvi Land Development Pvt.Ltd.

Rizvi House, 1™ floor, Hill Road.

Bandra(W). Mumbai - 400050,

Sub: N.O.C for the plantation of trees for getting Occupation Certificate for
proposed residential building under SRA Scheme on plot bearing CTS
No. 6422.6422/1 to 31, 6423, 6423/1 to 6. 0424-A,6424-B.,6424-B/1 to 4.
6424-C.6424/C-1 to 3, 6426..6426/1 to 17,6427.6427.6427/1 1o 16. '
6429-A, 6429/A- 1 to 11, 7370. 7374,7375,7376-A, 7376-A/1 to 16, 1377,
7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382. 7382/1 to 3, 7394, 7394/1 to 6.
7396. 7396/1 to 6, 7400. 7401(pt). 7402, 7402/1 to 17, 7403-A. 7403 A/1
to 47, 7403-B, 7403-D,7403-D/1-20. 7408. 7408/1 to 6, 7437, 74371/1 -53,
7438, 7438/1 - 7, 7440, 7440/1 - 14, 7441/] t-14, 7448, 7448/ -17.7451.
7451/1-11. 7395, 7446A.7446A/1-6,7446B, 6425A. 6425A/1-9. 64258,
6425B/1-6, 7449.7449/1-4, 7450. 7450/1-12, of Village Kolekalyan,
Kalina . Santacruz East , Mumbai.

Ref : SRA/ ENG/3116/HE/PL/AP dt. 24.08.2017

Please refer to your letter No. Nil . received by this office on 6.07.2018 on the above

cited subject.

It is to certify that 12 ( Twelve ) nos. of trees have been planted as per the norms at
site under reference.

In accordance with the provision under section 11(1) of the Maharashtra (Urban
Areas) Protection & Preservation of Trees Act 1975, You are hereby directed to take utmost
care of the newly planted trees, so that these trees grow properly along with 1 no of existing old
tree and give a report to the Tree Officer about the condition of these trees once in six months for
a period of 3 years.

You are turther directed that, while handing over the said property to owner / society
or authorized person, all the trees as mentioned above existing on the site also should be handed
over to them with tree inventory & proper record with due acknowledgment from them.

Yours faithfully.

N
SupdtZof Gardens
& Tree Officer

o Copy to:
1) M/s. Essaar Group Architect

B/ 105-106, Shivam square,
Koldongari Sahar Road,
Andheri(E) , Mumbai — 400 069 ' NP sz
For information please. ; (3 l,ﬂ/w/
Supdt. of Gardens
& Tree Officer
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MUNICIPAL CORPORATION OF GREATER MUMBAI
TREE AUTHORITY

Office of the Supdt.of Gardens
Veermata Jijabai Bhosale Udyan
Dr.Ambedkar Road, Byculla (E),
Mumbai-400 027.

No. : DySG/Z-1l/ 0 F [ TRlo ¢

Date : ’
ate 2/3 ( ? {
To,
M/s.Rizvi Land Developments Pvt. Ltd,
Rizvi House,1* Floor,
Hill road,Bandra(West),
Mumbai-400 050.

Sub : N.O.C .for the plantation of trees for getting Occupation Certificate for commercial bldg,
for Rehab bldg no. A-6, of S.R. scheme on plot bearing CTS no. 6422,6422/1 to 31,6423,
6423/1 to 6 ,6424-A, 6424-B,6424-B/1 to 4 ,6424-C,6424-C/1 to 3, 6426,6426/1 to 17,6427,
6427/1 to 16, 6429-A, 6429-A/1 to 11,7370, 7374 ,7375, 7376-A,7376-A/1 to 16,7377,
7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382,7382/1 to 3, 7394, 7394/1 to 6, 7396,7396/1 to 6,7400,
7400(pt), 7402,7402/1 to 17, 7403-A, 7403A/1 to 47,7403-B,7403-D,7403-D/1 to 20,7408,7408/1
to 6,7437, 7437/1 to 53,7438, 7438/1-7,7440,7440/1 to 14, 7441,7441/1 to 14, 7448,7448/1 to
17,7451,7451/1 to 11, 7395, 7446A, 7446A/1-6, 7446B,7447 ,6425A ,6425A/1-9, 6425B,
G425B/1-6,7449,7449/1-4,7450,7450/1-12,6421,6421/1-20,6428(pt),7364,7383,7383/1~,7384,7401,
7401/1-16, 7403-A/48, 7404,7405,7406,7407,7409,7409/1-10,7412, 7412/1-2,7413,7413/1-4, 7414,
7428,7428/1-12, 7430,7430/1—9,7431A/2-10,7431-B,7432,7432/1—5,7433,7433/1-10,7435, 7436,
7436/1-6,7442(pt),7443,7445,7445/1- 2,7452,7453,7453/ 1-6,7454,7454/1-6,7455,7455/1-8,
7456, 7456/1-13,7457,7458,7458/1-11,7459 & 7459 /1-29 of village Kolekalyan ,Kalina,
Santacruz (East), Mumbai. i

Ref: SRA /ENG /2929 /HE / PL/ AP dt. 08.11.2017.

Please refer to your architects letter No. Nil dt. 17.02.2020 received by this office on 24.02.2020 on the
above cited subject.

It is to certify that 16 (Sixteen) nos. of trees have been planted as per the norms in the said property.

In accordance with the provision under section 11(1) of the Maharashtra (Urban Areas) Protection &
Preservation of Trees Act 1975. You are hereby directed to take utmost care of the newly planted trees, so that these
trees grow properly along with Nil nes. of existing old tree and give a report to the Tree Officer about the condition of
these trees once in a six months for a period of 3 years.
You are further directed that, while handing over the said property to owner / society or authorized person, all

the trees as mentioned above existing on the site also should be handed over to them with tree inventory & proper

record with due acknowledgment from them.

Yours faithfully,

L

Supdt. of Gardens
& Tree Officer
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TECHNOLOGY | SUSTAINABILITY | EXCELLENCE

24™ Feb, 2023

COMPLETION CERTIFICATE

TO WHOM IT MAY CONCERN

Subject: Completion Certificate for Rehab Building no. A-2, A-3, A-4, A-5 and A-6 on
C.T.S. Nos. 6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to 4, 6424-
C, 6424-C/1 to 3, 6426, 6426/1to 17, 6427, 6427/1 to 16, 6429-A, 6429-A/1 to 11, 7370,
7374, 7375, 7376-A, 7376-A/1 to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382,
7382/1 to 3, 7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (pt.), 7402, 7402/1to 17,
7403-A, 7403-A/1 to 47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408/1to 6, 7437,
7437/1 to 53, 7438, 7438/1 to 7, 7440, 7440/1 to 14, 7441, 7441/1 to 14, 7448, 7448/1
to 17, 7451, 7451/1 to 11, 7395, 7446A, 7446A/1-6, 7446B, 7447, 6425A, 6425A/1-9,
6425B, 6425B/1-6, 7449, 7449/1-4, 7450, 7450/1-12, 6421, 6421/1-20, 6428(pt), 7364,
7383, 7383/1-3, 7384, 7401, 7401/1-16, 7403-A/48, 7404, 7405, 7406, 7407, 7409,
7409/1-10, 7412, 7412/1-2, 7413, 7413/1-4, 7414, 7428, 7428/1-12, 7430, 7430/1-9,
7431A/2-10, 7431-B, 7432, 7432/1-5, 7433, 7433/1-10, 7435, 7436, 7436/1-6, 7442 (pt),
7443, 7445, 7445/1-2, 7452, 7453, 7453/1-6, 7454, 7454/1-6, 7455, 7455/1-8, 7456,
7456/1-13, 7457, 7458, 7458/1-11, 7459 & 7459/1-29 of village Kole-Kalyan, Kalina,
Santacruz (East).

We have successfully completed the supply and installation of Vermigold Organic Waste
Digester of capacity 135Kg/day at Rizvi Rehab Building no. A-2, A-3, A-4, A-5 and A-6
at Kole-Kalyan, Kalina, Santacruz (East), Mumbai.
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Jaideep Saptarshi
Executive Director
VERMIGOLD ECOTECH PVT. LTD. +91 22 2646 3589 WWW.VERMIGOLD.COM
11, GARDEN HOMES, C.D. MARG INFO@VERMIGOLD.COM

KHAR (W), MUMBAI - 400 052
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ECOTECH AQUA ENVIRO ENGINEERS PVT.LTD.

A1/7 INDRAYOUDH CHS MITHA NAGAR GOREGAN WEST 400104
EMAIL AD. ECOTECHAQUA@REDIFFMAUIL.COM
MOBILE.B452002334/7977065598

Date: 06/03/2023

RIZVI ESTATES & HOTELS PVT.LTD.

RIZVI HOUSE 15T FLOOR HILL ROAD.

BANDRA WEST40050.

Sub: CERTIFICATION of STP Campletion — 300 KLD.

Dear Sir,

Please refer to our telecom.

This is to confirm that we have completed the supply and installation activity of the STP plant
in your premises. SRA BUILDING NO. A2.A3.A4.A5&A6The STP is based upon MBBR
technology (MBBR).

Sewage Treatment Plant is designed based on the following characteristics of inlet water:

Flow M3 / day 300
PH - 7-8
BOD ma/l 300
cCOD ma/l 600
O&G mg/| 50
1SS mg /| 300
The guarantee of the outlet parameters as below:
For disposal
PH - 7-8
BOD mg /| <10
CcoD mg/| < 50
0&G mg/| <10.0
TSS mg /| <10

Hope this is in line with your requirement.
Thanking you,
Yours truly

For Ecotech Aqua-Enviro Engineers.Pvt.Itd

Authorized Slgﬁgrﬁory.

FLeNNEd With CamMSLGRAer
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municipAL corPodl§N oF GREATER MUMBAT

To,

No.DyChE/659/SWD/WS dt. /201 <)
Office of the Zp]gAx = R4

Dy.Ch.Engr. (Storm Water Draln)

. Green Woods C.H.S. Ltd.
Andheri-Kurla Road,
Andheri (East), Mumbai - 400 093.

M/s ESSAR Group

208, A Wing,Western Tower
Next to Bisleri Ltd.W.E. Highway
Andheri (E),MUMBAI 400 099

Gentlemen,

Subject :- Part Completion Certificate for Rehab Building No.A-5 on plot
bearing C.T.S. Nos.6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-
A, 6424-B, 6424-B/1 to 4,6424-C, 6424-C/1 to 3, 6426, 6426/1 to
17, 6427, 6427/1 to 16, 6429-A, 6429-A/1:to 11, 7370, 7374,
7375, 7376-A, 7376-A/1 to 16, 7377,7379/1 to 3, 7381,7381/1 to
16, 7382, 7382/1 to 3,7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400,
7401 (pt).,7402, 7401/1 to 3, 7441/1 to 14, 7448, 7448/1 to 17,
7451, 7451/1 to 11, 7395,7446A/1-6, 7446B, 6425A, 6425A/1-9,
6425-B, 6425B/1-6, 7447,7449, 7449/1-4, 7450, 7450/1-12 of
village Kolekalyan at Santacruz (E), Mumbai in H/East \Ward

Reference:- | i)Your letter dated 06.09.2012 received to this office on
10.10.2013

i) S.W.D. remarks issued u/No.DyChE/986/SWD/WS dated
6.9.2012

The site was inspected by this office staff. The storm water drainage arrangement

provided on site is found partly completed as per above referred SW.D. remarks as

marked on the accompanying plan

Partly Completed Works (shown qreen)

[ BSC [ Construct internal S.W.D. of 0.45m width on final R.L. of road and depth so as to match
the upstream and downstream side invert levels. Construct R.C.C. slab over it of ‘AA’
class loading with grating of size 500mm x 600mm at every 6m c/c flushed with road
surface,

A->B | Construct internal S.W.D. of 0.45m width and depth so as to match the invert level at |
Point B~within 1 in 500 slope towards these points. Cover the same within RCC/CI/MS
covers.

Balance Work (shown red)

C2D=E

Construct internal SW.D. of 0.45m width on final R.L. of road and depth so as to
match the upstream and downstream side invert levels. Construct R.C.C. slab over it
of ‘AA’ class loading with grating of size 500mm x 600mm at every 6m c/c flushed with
road surface.

=)

Construct internal S.W.D. of 0.45m width and depth so as to match the invert level at
Point D within 1 in 500 slope towards these points. Cover the same within RCC/CI/MS
covers.
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All other items as per remarks issued u/No. DyChE/986/SWD/WS dated 6.9.2012
The S.W.D. arrangement provided shall be maintained in good working condition.
The Part Completion Certificate submitted by you is hereby accepted please.

Acc: Plan
Yours faithfully,

At

Ex.Engineer (Storm Water Drain)
Western Suburbs (Z-11l)

No. No.DyChE/659/SWD/WS dt. 9 /8 ﬁ@f 2.013

Copy to :- E.E.(B.P.)W.S.”H” Ward

Ref .- SRA/ENG/2777/HE/PL/AP dated 24.01.2012

Copy forwarded for information please.

/ )2

e\ i
Ex.Eng.(S.W.D.)W.S(Z-l11)
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Fa:i Compietion Certiticate tor Rehab Building No.A-5 on plot bearing C.T.S.
Nos.6422, 6422/1 to 31, 6423, 8423/1 to 6, 6424-A, 6424-B, 6424-B/1 to 4,6424-C,
6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to 16, 6429-A, 6429-A/1 to 11,
7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377,7379/1 to 3, 7381,7381/1 to 16,
7382, 7382/1 to 3,7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (pt).,7402,
7401/1 to 3, 7441/1 to 14, 7448, 7448/1 to 17, 7451, 7451/1 to 11, 7395,7446A/1-6,
74468, 6425A, 6425A/1-9, 6425-B, 6425B/1-6, 74477449, 7449/1-4, 7450,
7450/1-12 of village Kolekalyan at Santacruz (E), Mumbai in H/East Ward

Reference:- | i)Your letter dated 06.09.2012 received to this office on 10.10.2013 ..

ii) S.W.D. remarks issued u/No.DyChE/986/SWD/WS dated 6.9.2012

Partly Completed Works (shown green)

B=>C | Construct internal S.W.D. of 0.45m width on final R.L. of road and depth so as to match
the upstream and downstream side invert levels. Construct R.C.C. slab over it of ‘AA’
class loading with grating of size 500mm x 600mm at every 6m c/c flushed with road
surface.

A->B | Construct internal S.W.D. of 0.45m width and depth so as to match the invert level at
Point B within 1 in 500 slope towards these points. Cover the same within RCC/CI/MS
COVers.

Balance Work (shown red)

C=2D=>E

Construct internal SW.D. of 0.45m width on final R.L. of road and depth so as to
match the upstream and downstream side invert levels. Construct R.C.C. slab over it
of ‘AA’ class loading with grating of size 500mm x 600mm at every 6m c/c flushed with
road surface.

F>D

Construct internal S.W.D. of 0.45m width and depth so as to match the invert level at
Point D within 1 in 500 slope towards these points. Cover the same within RCC/CI/MS
covers.

‘ AL o _aadiasl
AUNCIPAL CORRORATICNALS CREATER MUNBAI
IBSUEDSUBJECT TO THE COMBITIONE ) MENTIONED
IN THE ACCOMBRANYING REMARKS SH. £7 UNDER /J 80CT 2013

/

No. DY C.H.E/ 63“:' /S W.D. (W3.:) Dt.:
-] 0’&

Puent %’ .
S.;S_vé_% m%’iﬁ’“fgfﬁ 3B

am el
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AAA

Slum Rehabilitation Authority
AdministrativeBuilding,Anant kanekarMarg,
Bandra (East), Mumbai 400 051.

E mail: info@sra.gov.in
No. :SRA/ENG/Q’T?’(‘/HE/PL/AP

To, 5 BP‘
M/s, Samana Enterprises N

Rizvi House 202-A, 274 Floor, '

Hill Road, Bandra (West),

Mumbai - 400 050.

Sub:- Drainage Completion Certificate of Rehab Bldg No.A-5 on
CTS No. 6422, 6422/1 to 31, 6423,6423/1 to 6,6424-A,
6424B,6424-B/ 1 to 46424-C,6424-C/1 to 3,6426,6426/
1 to 17,6427,6427/1 to 16,6429-A,6429-A/1 to 11,7370,
7374,7375,7376-A,7376-A/1 to 167377, (379, 7379/ 1 1
3, 7381,7381/1 to 16,7382,7382/1 t07394,7394/1 to 6,
7396,7396/1 to 6, 7400,7401(pt),7402,7402/1 to 17,
7403-A,7403-A/1 to 47,7403-B,7403-D,7403-D/1 to 20,
7408,7408/1 to 6,7437,7437/1 to 53,7438,7438/1 to 7,
7440,7440/1 to 14,7441,7441/1 to 14,7448,7448/1 tol7
7451,7451/1 to 11,7395,7446A,7446A/ 1-6,7446B,6425
A,6425A/1-9,6425B,6425B/ 1-6,7449,7447,7449/1-4,
7450,7450/ 1-12 of village Kole-Kalyan, kalian, Santacruz
(E) for (1) New Kalina CHS (2)Mahatma Phule CHS
(3) Sahyadri

Ref :- DCC submitted by youon 31/12/2013.

Gentleman,

The drainage completion certificate submitted by you on.

31/12/2013. for the above work is hereby accepted.

Yours Faithfully,

— sof——>

Assistant Engineer—
Slum Rehabilitation Authority

Assistant Engineer —
Slum Rehabilitation Authority

/Cogfy to: Assistant Commissioner ‘ HE * Ward
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MUNICIPAL CORPORATION OF GREATER MUMBAI
No.Dychi/303/swp/ws d¢. & AUG, 2004014

Office of the

DyCh.Engr.(Storm Water Drain) W.S.
Green Woods C.H.S Ltd.
Andheri-Kurla Road,

Andheri (East), Mumbai - 400 093.

To3 ;

M/s.Essaar Groups,

Architects,

208-£ Wing, Western Tower,

W.E. Highway, Next to Bisleri Ltd.,
Andheri (E), Mumbai - 400 099.

Sub. Part Completion Certificate for proposed rehab building
No.A6 on plet bearing CTS Nos.6422, 6422/1 to 31, 6423,
6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to 4, 6424-C, 6424-
C/1 to 3,m 5426, 6426/1 to 17, 6427, 64271 to 16, 6429-A,
6429-A41 to 11, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16,
T heYSF8sltw 3, 7381, 738111 to 16, 7382, 738271 163,
7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (pt), 7402,
7401/1 to 3, 7441/1 to 14, 7448, 7448/1 to 17, 7451,
7451/1 to 11, 7395, 7449, 7449/1-4, 7450, 7450/1-12 of

village Kolekalyan at Santacruz (E), Mumbai in H/East Ward.

Ref: i) Your letter received in this office on 7.7.2014.
ii)) S.W.D. remarks issued u/No.DyChE /847 /SWD /WS
dated 8.2.2013

Gentlemen,

The site was inspected by this office staff. The certificate submitted by
you for the part of storm water drainage arrangement provided on site and
as marked on the accompanying plan & listed below is hereby accepted

Partly Completed SWD Works (shown green) for which your
certificate is accepted.
X2Z Proposed internal S.W. Drain to be constructed of size 0.45 mt.
with and 0.30 mt. depth at starting points and further to be
provided with bottom slope of 1 in 500 towards discharging
points and filled with sand and to be covered with R.C.C./C.L /
M.S. gratings and connect the same to municipal drain.
Z2A To construct R.C.C. box culvert of min. ¢/s area 1.20 sq.mt. (min
1.20 mt. wide) designed for ‘AA’ class loading with inspection
chamber of size 0.60 m. x 0.90 m. at 6 mt. c/c with heavy duty
frame and cover. : |
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Balance Works

All remaining internal storm water drain works mentioned in SWD remarks
issued u/no.DyChE/ 847 /SWD/WS dtd. 8.2.2013 including (Y-F) shall be
completed before requesting for acceptance of full Completion Certificate.

The compliance in respect of storm water drain arrangement shall be
insisted as per the policy and conditions of [.O.A./ Layout during permitting the

development.

The S.W.D. arrangement provided shall be maintained in good

working condition.

Acc: Plan
Yours faithfully,

T § 1%
Executive Engineer ]
(S.W.D.) W.S. (Z-III)
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Sub: Part Completion Certificate for proposed rehab building No.A6
on plot bearing CTS Nos.6422, 6422/1 to 31, 6423, 6423/1 to
6, 6424-A, 6424-B, 6424-B/1 to 4, 6424-C, 6424-C /1 to 3,
6426, 6426/1 to 17, 6427, 64271 to 16, 6429-A, 6429-A/1
to 11, 7370, 7374, 7375, 7376-A, 7376-A/ 18NI6G, 7377,
7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3, 7394,
7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (pt), 7402, 7401 /1
to 3, 7441/1 to 14, 7448, 7448/1 to 17, 7451, 7451/1 to 139
7395, 7449, 7449/1-4, 7450, 7450/1-12 of village Kolekalyan at
Santacruz (E), Mumbai in H /East Ward.

Completed SWD works (shown green)

XFZ Proposed internal S.W. Drain to be constructed of size 0.45 mt. |
with and 030 mt. deoth at starting points and further to be
provided with bottom slope of 1 in 500 towards discharging
points and filled with sand and to be covered with R.C.C./C.I. /
M.S. gratings and connect the same to municipal drain. B

Z2A To construct R.C.C. box culvert of min. c/s area 1.20 sq.mt. (min
1.20 mt. wide) designed for ‘AA’ class loading with inspection
chamber of size 0.60 m. x 0.90 m. at 6 mt. ¢/c with heavy duty
frame and cover.

Balance Works

All remaining internal storm water drain works mentioned in SWD remarks
issued u/no.DyChE/ 847 /SWD/WS dtd. 8.2.2013 including (Y-F) shall be
completed before requesting for acceptance of full Completion Certificate.

The compliance in respect of storm water drain arrangement shall be

insisted as per the policy and conditions of [.O.A./ Layout during permitting the

o TO THE CONDITIONBD i< 11 NED
N, 1yt L2 O MPANYING REMARKS SHegs - 45
WOPCHR! 303 AWD (W) 00

development.




MUNICIPAL CORPQ‘ZN OF GREATER MUMBAI
No. Dy.Ch.E./09/SWD/WS Dt. 5o
Office of the
Dy.Ch.E.(Storm Water Drain) W.S,
Green Woods Hsg.Co-op.Hsg.Soc.,
Andheri-Kurla Road, Chakala,
Andheri(East), Mumbai-400 093

To,
- ~M/s.Esaar Group, Architects,
. 208-A Wing, Western Tower,
Next to Bisleri Ltd., W.E.Highway,
Andheri (E), Mumbai-400 099,

Sub:- S.W.D. Remarks for proposed Rehab Building No.A-3 on plot bearing
C.T.S. Nos.6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B,
6424-B/1 to 4,6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427,
6427/1 to 16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A,
7376-A/1 to 16, 7377,7379/1 to 3, 7381,7381/1 to 16, 7382, 7382/1
to 3, 7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (pt).,7402,
7401/1 to 3, 7441/1 to 14, 7448, 7448/1 to 17, 7451, 7451/1 to 11,
7395, 7446A/1-6, 7446B, 6425A, 6425A/1-9, 6425-B, 6425B/1-6,
7447, 7449, 7449/1-4, 7450, 7450/1-12 of village Kolekalyan at
Santacruz (E), Mumbai in H/East Ward

Ref : i) Your letter dtd.30.3.2017 received in this office on 1.4.2016.

ii) SWD remarks u/no.DyChE/567/ SWD/WS dtd.8.10.2013.

iii) This office letter u/no.DyChE/09/SWD/WS dtd.25. 1.2017

~ Gentlemen, ‘ '
The subject site was inspected jointly with your representative. The storm water

drain arrangement provided on site is as per completion plan attached is found fully

completed as per the requirement of the site on its development.

Please note that;

oo L The completed works as per above referred remarks shall be maintained in good
' condition. = e
2. The Completion Certificate for the modified storm water drainage arrangement,

submitted by you is hereby accepted.
The Completion Certificate submitted by you is hereby accepted.
Yours Faithfully

sdl~
Executive Engineer :
e e Storm Water Drains (Z-111)
No. Dy.Ch.E./09/WS Dt. 48 SEP 2817

C.C. to E.E.(S.R.A.) H Ward
© Ref: SRA/ENG/3023/HE/PL/AP S
For information please. et 4
5 —Q; Jqf‘ ) ) ) > J ﬁ%f)j ;

E.E. (SWD) WS Z-III
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-No. Dy.Ch.E./10/SWD/WS Dt.
Office of the
el " Dy.Ch.E.(Storm Water Drain) W.S. -
723 SEP 7017 Green Woods Hsg.Co-op.Hsg_.Soc.,
- Andheri-Kurla Road, Chakala,
Andheri(East), Mumbai-400 093

To,
M/s.Esaar Group, Architects,
208-A Wing, Western Tower,

_ Next to Bisleri Ltd., W.E.Highway,
Andheri (E), Mumbai-400 099,

Sub:- S.W.D. Remarks for the proposed SRA bldg. No.A-4 on plot bearing
C.T.S. Nos.6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B,
6424-B/1 to 4,6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427,
6427/1 to 16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A,
7376-A/1 to 16, 7377,7379/1 to 3, 7381,7381/1 to 16, 7382, 7382/1
to 3, 7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (pt).,7402,
7401/1 to 3, 7441/1 to 14, 7448, 7448/1 to 17, 7451, 7451/1 to 11,
7395, 7446A/1-6, 7446B, 6425A, 6425A/1-9, 6425-B, 6425B/1-6,
7447, 7449, 7449/1-4, 7450, 7450/1-12 of village Kolekalyan at
Santacruz (E), Mumbai in H /East Ward

Ref : i) Your letter dtd.30.3.2016 received in this office on 1.4.2016.
ij) SWD remarks u/no.DyChE/247/ SWD/WS dtd.4.7.2014.
iii) This office letter u/no.DyChE/10/SWD/WS dtd.25.1.2017
Gentlemen, :
The subject site was inspected jointly with your representative. The storm water
drain arrangement provided on site is as per completion plan attached is found fully
completed as per the requirement of the site on its development.,

Please note that;

i The completed works as per above referred remarks shall be maintained in good
condition.
g The Completion Certificate for the storm water drainage arrangement, submitted

by you is hereby accepted.
The Completion Certificate submitted by you is hereby accepted.
Yours Faithfully

<4~
Executive Engineer = it
Storm Water Drains (Z-111)

No. Dy.Ch.E./10/WS Dt. 28 SEP 2!]17__

C.C. to _E.E.(S.R.A.) H Ward
Ref : SRA/ENG/3104/HE/PL/AP

For information please.

—£ H)’.’qu/ﬁ

E.E. (SWD) WS Z-III
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STORM WATER DRAINAGE LAYOUT AS

PER SITE CONDITION / INSTRUCTION OF

SITE ENGINEERING STAFF WHICH IS
1 UNDER CONSTRUCTION.

——————————— STORM WATER DRAIN
EXISTING 7-6"@ OPENWELLTOBE ||
RETAINEDBELOW THEPROPOSEDNEW, | 4'7 1y |, & RAIN WATER PIPE
BLDG & HARVESTED AS PER
DEVELOPERS INSTRCTION ’
moce—__—p—=<——_ " | Dbty ) e OVERFLOW

A2 BUILDING UNDER REFERENCE
CONSTRUCTED

PROPOSAL——=
SW.D \

i —— SEPARATE RAIN WATER
| . e i HARVESTING TANKS FOR

_____ BUILDINGS A5 & A6
CAPACITY: 12.7M3 EACH

A1 - BUILDING CONSTRUCTION
YET TO BE STARTED

DEEP DROP CHAMBER I.L -1.35
RECHARGING PIPE AT I.L - 1.20
LAID TO SLOPE 1:100

4! SWM
SN e — ]
V — r

RAIN WATER HARVESTING
TANK FOR BUILDINGS A1 & A2
CAPACITY: 26M3

RAIN WATER HARVESTING / ‘
TANK FOR BUILDINGS A3 & A4
CAPACITY: 27M3 I

FLUSHING TANK/ RAIN

WATER HARVESTING TANK 1200 MT. Wing preps
CAPACITY : 43.9M3 %
= >
)
A
R

FLUSHING TANK /RAIN —
WATER HARVESTING TANK P
CAPACITY : 17M3 N
NTT——1 —
Fr—v—' o %
N
(X
X
oox
%
Kt
<
&

LAYOUT PLAN

(SCALE - 1:500)

PROPOSED LAYOUT FOR S.R. SCHEME ON PLOT BEARING CTS. NO.

LEGEND
DESIGN REVISED AS PER THE
INSTRUCTIONS OF HON. MR. RIZVI PLOT BOUNDARY SHOWN —
PROPOSED SMALL SIZE TREE &
PROPOSED BIG SIZE TREE C X}
REHAB BUILDINGS -]
SALE BUILDINGS |
EXISTING ROAD AREA bz
PROPOSED D.P. ROAD 9744474
RECREATION GROUND [—
PHASE WISE EXPANSION Lz
FUTURE BUILDING EXPANSION A
// ////
! A -
@ _
oS
}ﬁ" : \

RAINWATER HARVESTING CALCULATIONS
NAME OF CLIENT : RIZVI DEVELOPERS DATE 18/05/2018
NAME OF PROJECT: PROPOSED RAIN WATER HARVESTING FOR RIZVIPROJECT AT VILLAGE KOLEKALYAN, SANTACRUZ EAST MUMBAI.
TOTAL PLOT sQMm ANNUAL RAINFALL CONSIDERED
2300 MM
AREA(consd.)
DESCRIPTION OF AREA AVG AVG.| AVG. DALY 1-DAY CAPACITY TANKS REMARKS
NO.| CATCHMENT AREA RAIN- NO. RAIN WATER
FALL OF VOL/ AVAIL-
e ol B ABLE | DIMENSIONSINM | VOL | NOS. TOTAL
YEAR Y PER | REQD. |[NOS.| VOLU
DAYS UNIT | FOR1 |PRO ME
/ DAY |VIDE|PROVI
. CAPACI| D | DED
sQMm M DAYS| CUM % CUM L B DIA H CcCUuM F i 4 CUM
1 | A1 BLDG TERRACE 437.70 2.30 80 12.58 | 95% 11.95 ~
RAIN WATER
AREA " _
HAREV STING TANK
2 |A2BLDG TERRACE | 503.30 230 80| 1447 95% | 1375 OF CAPACITY
AREA 26CUMTO BE
3 | TOTAL 2570 3.25 | 312 2.60 | 26.36 26.36 | PROVIDED BY THE
CLIENT.

6421, 6421/1-20, 6422,6422/1-31,6423,6423/1-6,6424A,64248,6424B/1-4 6424C, 6424C/1-3,6426,6426/1-17,6427,6427/1-16,
6429A,6429A/1-11,7364, 7370,7374,7375,7376A,7376A/1-16,7377,7379,7379/1-3,7381,7381/1-16,7382,7382/1-3, 7383,
7383/1-3, 7384, 7394,7394/1-6,7396,7396/1-6,7400,7401, 7401/1-16,7402,7402/1-17, 7403A,7403A/1-47, 7403A/48,

7403B,7403D,7403D/1-20, 7404, 7405, 7406, 7407, 7408,7408/1-6, 7409, 7409/1-10, 7413, 7413/1-4, 7414, 7428, 7428/1-12,

7430, 7430/1-9, 7431-A (PT.), 7431-A/2-10, 7432, 7432/1-5, 7433, 7433/1-10, 7435, 7436, 7436/1-6, 7437,7437/1-53,7438,

7438/1-7,7440, 7440/1-14,7441,7441/1-14, 7442 (PT.), 7443, 7445, 7445/1-2, TA48,7448/1-17,7449,7449/1-4,7450,7450/1-12,
7451,7451/ 1-11, 7452, 7453, 7453/1-6, 7454, 7454/1-6, 7455, 7455/1-8, 7456, 7456/1-13, 7457, 7458, 7458/1-11, 7459,

7459/1-29, 6428 (PT.).
OF VILLAGE KOLEKALYAN, SANTACRUZ (EAST), MUMBAI.

DEVELOPED BY : RIZVI LAND DEVELOPEMENTS PVT.LTD

MUNGEKAR & ASSOCIATES

ARCHITECTS, INTERIOR DESIGNERS & TOWN PLANNERS

1 - ANIL APARTMENT, M.T.N. L. ROAD, AGAR
BAZAR, DADAR, MUMBAI - 400 028, INDIA.

DRWN BY :SONAL U TASKAR DATE : 06/06/2018
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BRIHANMUMBAI MAHANAGAR PALIKA
No. Dy.ChE /719/SWD / WS - Dtd
/Ofﬁce Oof tlfe 5‘ ‘ A UB 20\3
Dy. Chief Engineer (Storm Water Drain)
Western Suburbs, Green Woods C.H.S.
Andheri-Kurla Road, Chakala,
Andheri (East), MUMBAI 400 093.

To,

M/s. Essaar Group,
Architects,

B/105-106, Shivam Square,
Koldongri Sahar Road,
Andheri (E), Mumbai-400 069.

Sub :- Part Completion for Rehab Bldg.No.A-2 & Revised SWD remarks
for Rehab Bldg.No.A-1, A-7, A-8, A-9 & A-10 for proposed SRA
Scheme on plot bearing CTS Nos.6422, 04224110 31, 0423,
6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to 4, 6424-C, 6424-C/1 to
3, 6426, 6426/1 to 17, 6427, 6427/1 to 16, 6429-A, 6429-A/1 to
11, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377, 7379,
FO19/1 10-8. 73781 738111 ta 16,382, 7382/1 to 3, 7394,
7394/1 to 6, 7396, 7396/1 to 6, 7400, 7400(pt), 7402, 7402/1 to
17, 7403-A, 7403-A/1 to 47, 7403-B, 7403-D, 7403-D/1 to 20,
7408, 7408/1 to 6, 7437, 7437/1 to 53, 7438, 7438/1 to 7, 7440,
7440/1 to 14, 7441, 7441/1 to 14, 7448, 1448 1-to 1§ (7451,
7451/1 to 11, 7395, 7446-A, 7446-A/1 to 6, 7446-B, 7447, 6425-
A, 6425-A/1 to 9, 6425-B, 6425-B/1 to 6, 7449, 7449/1 10 4.
7450, 7450/1 to 12, 6421, 6421/1 to 20, 6428 (pt), 7364, 7383,
7383/1 to 3, 7384, 7401, 7401/1 to 16, 7403, 7403-A /48, 7404,
7405, 7406, 7407, 7409, 7409/1 to 10, 7412, 7412 /1&2, 7413,
7413/1to 4, 7414, 7428, 7428/1 to 12, 7430, 7430/1 to 9, 7431-
A/2 to 10, 7431-B, 7432, 7432/1 to 5, 7433, 7433/1 to 10, 7455,
7436, 7436/1 to 6, 7442 (pt), 7443, 7445, 7445/1 & 2, 7452,
7453, 7453/1 to 6, 7454, 7454/1 to 6, 7455. 7455/1 to 8, 7456,
7456/1 to 13, 7457, 7458, 7458/1 to 11, 7459 & 7459/1 to 29 of
village Kolekalyan, Kalina, Santacruz (East), Mumbai.

Ref :- 1) Your letter received in this office on 5.7.2018
2) SWD remarks u/no.DyChE/458 /SWD)/igitd.12.3.2018.

Gentlemen,

The site was inspected on 2.8.2018. The certificate submitted by you for the
part of storm water drainage arrangement provided on site and as marked on the
accompanying plan & listed below is hereby accepted

Part Completed SWD Work (shown green) for which your certificate is
accepted as per SWD remarks (Ref.No.1) e
(1 D->F’, L2>K>J2>I2H>D - Proposed internal S.W. drain to be
} constructed of size 0.45 m. width and 0.45 m. depth at starting points
i and further to be provided with bottom slope of 1 in 500 towards
| discharging point as per specification in ‘C’ .
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.

F’->G’ - Proposed to construct culvert of min. size 0.90 mt. x 0.90 mt.
with bottom slope of 1 in 500 towards discharging point and to be
covered as per specifications mentioned in “C’ and connect the same to
Municipal drain at Point ‘C’.

Revised Balance Works (shown in red)

A>B>C->D,A>E-F,P>Q->R,R’SS,PO>M>N,N'>0,
M->U>V->W->X->Y->Z - Proposed internal S.W. drain to be constructed of
-size 0.45 m. width and 0.45 m. depth at starting points and further to be
provided with bottom slope of 1 in 500 towards discharging point as per
specification in ‘C’ .

F->F’, R>R’, N>N’ - Proposed to construct culvert of min. size 0.90 mt. x
0.90 mt. with bottom slope of 1 in 500 towards discharging point and to be
covered as per specifications mentioned in “C’ and connect the same to
Municipal drain at Point ‘C’.

S->8’, T>T’ - Proposed to construct culvert of min. size 1.2 mt. x 1.2 mt.
with bottom slope of 1 in 500 towards discharging point and to be covered
as per specifications mentioned in “C’ and connect the same to Municipal
drain at Point ‘C’.

1->2->3 - Existing road side drain/culverts to be cleaned, maintained and
repaired wherever required.

Z->0->8, 8’>T - Proposed external S.W. drain to be constructed of size
0.45 m. width and 0.45 m. depth at final R.L. of 12.00 mt. wide proposed
road at starting points and further to be provided with bottom slope of 1 in
500 towards discharging point as per specification in ‘C’.

To construct RCC box drain across the ramp of min.size 0.20 sq.mt. (0.45
mt. wide) designed for ‘AA’ class loading and connect the same to nearby
SWD.

Cement / concrete / paved passage all around the building with slope
towards drain may be provided as shown in accompanying plan.

Provide R.C.C. slab designed for ‘AA’ class loading over drai at every entry
gate with opening of size 0.60 . x 0.90 m. at centre.

Provide adequate no. of openings as weep holes in road side compound wall
to drain off water from front open space into the drain.

10

At the entrance carriageway/crossings heavy duty RCC slab designed for
‘AA’ class loading alongwith heavy duty M.H. frame & cover shall be
provided.

11

Provide proper slope and drainage arrangement for Podium floor with water
entrances and downtake pipes discharging into drain at ground level.

12

A noterised/registered indemnity bond indemnifying M.C.G.M. and its
officer against damages, claims, risk, accident, flooding litigation etc. in
respect of the S.W.D. arrangements provided by the developer shall be
submitted. Further, the smooth flow of drainage of S.W.D. arrangements
for all the times shall be maintained by developer/society and an notorised
undertaking to this effect shall also be submitted.

13

The above remarks are given as per your request and without prejudice.
The said remarks are likely to be revised subject to contention raised at
any instance in future.
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14 If there is any amendment /changes in the plan/layout revised remarks
will have to be obtained before completion.
15 This remarks supercedes the earlier remarks issued under No.DyChE/

458 /SWD /WS dtd.12.3.2018.

AL

E.E.(S.W.D.)WS(Z-III
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Sub:-  Part Completion for Rehab Bldg.No.A-2 & Revised SWD remarks for Rehab Bldg.No.A-1,

A-7, A-8, A-9 & A-10 for proposed SRA Scheme on plot bearing CTS Nos.6422, 6422/1 to
31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to 4, 6424-C, 6424-C/1 to 3, 6426,
6426/1 to 17, 6427, 6427/1 to 16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A,
7376-A/1 to 16, V377, 7379, 7379/1 to 3, 73781, 7381/1 to 16, 7382, 7382/1 to 3, 7394,
7394/1 to 6, 7396, 7396/ 1 to 6, 7400, 7400(pt), 7402, 7402/1 to 17, 7403-A, 7403-A/1 to
47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408/1 to 6, 7437, 7437/1 to 53, 7438,
7438/1 to 7, 7440, 7440/1 to 14, 7441, 7441/1 to 14, 7448, 7448/1 to 17, 7451, 7451/1
to 11, 7395, 7446-A, 7446-A/1 to 6, 7446-B, 7447, 6425-A, 6425-A/1 to 9, 6425-B, 6425-
B/1 to 6, 7449, 7449/1 to 4, 7450, 7450/1 to 12, 6421, 6421/1 to 20, 6428 (pt), 7364,
7383, 7383/1 to 3, 7384, 7401, 7401/1 to 16, 7403, 7403-A/48, 7404, 7405, 7406, 7407,
7409, 7409/1 to 10, 7412, 7412/1&2, 7413, 7413/1 to 4, 7414, 7428, 7428/1 to 12, 7430,
7430/1 to 9, 745i-A/2 to 10, 7431-B, 7432, 7432/1 to 5, 7433, 7433/1 to 10, 7455, 7436,
7436/1 to 6, 7442 (pt), 7443, 7445, 7445/1 & 2, 7452, 7453, 7453/1 to 6, 7454, 7454/1 to
6, 7455. 7455/1 t0 8, 7456, 7456/1 to 13, 7457, 7458, 7458/1 to 11, 7459 & 7459/1 to 29
of village Kolekalyan, Kalina, Santacruz (East), Mumbai.

Part Completed SWD Work (shown green) for which your certificate is accepted as per SWD remarks

(Ref.No.1)

1

D->F’, L>K>J2>I2>H>D - Proposed internal S.W. drain to be constructed of size 0.45 m. width
and 0.45 m. depth at starting points and further to be provided with bottom slope of 1 in 500
towards discharging point as per specification in ‘C’.

F’>G’ - Proposed to crastruct culvert of min. size 0.90 mt. x 0.90 mt. with bottom slope of 1 in
500 towards dischargng point and to be covered as per specifications mentioned in “C’ and
connect the same to Municipal drain at Point ‘C’.

Revised Balance Works (shown in red)

A->B>C->D,A>E>FP>Q>R,R’>S,P>M->N,N'50, MOUSVIWSIXOYSZ - Proposed
internal S.W. drain to be constructed of size 0.45 m. width and 0.45 m. depth at starting points
and further to be previded with bottom slope of 1 in 500 towards discharging point as per
specification in ‘C’.

F2>F, R>R’, NN’ - Froposed to construct culvert of min. size 0.90 mt. x 0.90 mt. with bottom |
slope of 1 in 500 towards discharging point and to be covered as per specifications mentioned in
“C’ and connect the same to Municipal drain at Point ‘C’.

S->8’, T>T’ - Proposcd to construct culvert of min. size 1.2 mt. x 1.2 mt. with bottom slope of 1
in 500 towards dischirging point and to be covered as per specifications mentioned in “C’ and
connect the same to Municipal drain at Point ‘C’.

1>2->3 - Existing read side drain/culverts to be cleaned, maintained and repaired wherever
required.

Z>0-8, §’>T - Proposed external S.W. drain to be constructed of size 0.45 m. width and 0.45
m. depth at final RI. of 12.00 mt. wide proposed road at starting points and further to be
provided with bottom slope of 1 in 500 towards discharging point as per specification in ‘C’ .

To construct RCC box drain across the ramp of min.size 0.20 sq.mt. (0.45 mt. wide) designed for
‘AA’ class loading and connect the same to nearby SWD.

Cement / concrete / paved passagé all around the B{iilding with slope towards drain may be
provided as shown in accompanying plan.

Provide R.C.C. slab designed for ‘AA’ class loading over drai at every entry gate with opening of
size 0.60 . x 0.90 m. =t centre.

Provide adequate no. of openings as weep holes in road side compound wall to drain off water
from front open space into the drain.

10

At the entrance carriageway/crossings heavy duty RCC slab designed for ‘AA’ class loading
alongwith heavy duty M.H. frame & cover shall be provided.

11

Provide proper slopc and drainage arrangement for Podium floor with water entrances and
downtake pipes discharging into drain at ground level.

12

A noterised/registered indemnity bond indemnifying M.C.G.M. and its officer against damages,
claims, risk, accident, flooding litigation etc. in respect of the S.W.D. arrangements provided by
the developer shall be submitted. Further, the smooth flow of drainage of S.W.D. arrangements
for all the times shail be maintained by developer/society and an notorised undertaking to this
effect shall also be suiimnitted.




5/10/23, 2:01 AM Gmail - NGT OA 144/2017(WZ) Umarshad Khan Vs. SoM : Next Date: 10/05/2023 : R7: Affidavit in Reply on submission IBd46

) Proof of Service
M Gma|l raghunath mahabal <adv.rbmahabal@gmail.com>

NGT OA 144/2017(WZ) Umarshad Khan Vs. SoM : Next Date: 10/05/2023 : R7:
Affidavit in Reply on submission made by Applicant dated 08/05/2023

1 message

raghunath mahabal <adv.rbomahabal@gmail.com> 10 May 2023 at 02:01
To: National Green Tribunal Pune <ngt-pune@gov.in>, advpriyankaghosh@gmail.com,
chiefsecretary@maharshtra.gov.in, Supriya Dangare <advocatedangare@yahoo.co.in>, ceo@sra.gov.in,
mc@mcgm.gov.in, mpcbmumbai@mpcb.gov.in, dycollgadmsd@gmail.com, adlcolmsd@gmail.com,
estatesrizvi@gmail.com, rizvibuilders1973@gmail.com, "Principal Secretary Environment Dept. Govt. of Maharashtra"
<psec.env@maharashtra.gov.in>

Cc: Adv Sachin S Gore 7350212877 <ssgore2005@gmail.com>, Raghunath Mahabal <mahabal60@gmail.com>

1 am pleased to circulate the submissions as above under the subject.
Regards

Dhananjay Chavan 7038383654

Office: Advocate Raghunath Mahabal YgTY HTT<ig HEId +91-7400116222 mahabal60@gmail.com
B 202, Chandravijay Society, Phule Road, Mulund EAST, Mumbai-400081, Maharashtra, INDIA

| Adv. Sumedha Marathe | Adv. Ashlesha Gondhalekar | Adv. Antima Bazaz New Delhi |

ﬂ 2023-05-09 R7 Rizvi Rejoinder Applicant 06-05-2023 F.pdf
18611K
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